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 COMMITTEE  ON  ABSENCE  OF  MEm

 BERS  FROM  SITTINGS  OF  THE
 HOUSE

 MINUTES

 SHRI  8,  M.  SIDDAYYA  (Chamaraja

 nagar):  I  beg  to  lay  on  the  Table

 Minutes  of  the  Twenty-third  sitting  of

 the  Committee  on  Absence  ot  Mem-

 berg  from  the  Sittings  of  the  House,

 helq  during  the  current  session

 COMMITTEE  ON  ABSENCE  OF  MEM.

 BERS  FROM  THE  SITTINGS  OF  THE

 HOUSE

 MR,  SPEAKER:  The  Committee  on

 Absence  of  Members  from  the  sittings
 of  the  House  in  their  Twenty-second

 Report  have  recommended  that  leave

 of  absence  be  granted  to  the  following
 Members  for  the  period  from  2ist  July

 to  the  4th  August,  1975,  as  indicated

 in  the  Report:

 ql)  Shri  Morarji  R.  Desai

 (2)  Shri  M,  T.  Raju.

 AUGUST  6,  l975  Salaries  and
 Allowances  of  MPs

 (Amdt,)  Bilt

 (3)  Shri  Madhu  Dandavate

 (4)  Shri  ह:  ्  G.  Raju

 (5)  Shri  Bibbutt  Mishrg

 (6)  Shri  Ram  Dhan

 (7)  Shri  Samar  Guha

 (8)  Shri  Shyamnandan  Mishra

 (9)  Shr:  Narendra  Singh

 (10)  Shri  Noorul  Huda

 Ts  it  the  pleasure  of  the  House  that
 leave  as  recommended  by  the  Commit-
 fee  may  be  granted?

 SEVERAL  HON.  MEMBERS:  Yes.

 MR,  SPEAKER:  The  leave  is  gran-
 ted.  The  Members  will  pe  informed
 accordingly,  थ

 4.05  hrs,

 SALARIES  AND  ALLOWANCES  OF
 MEMBERS  OF  PARLIAMENT

 (AMENDMENT)  BILI.*

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K  RAGHU  RAMA-
 TAH):  Sr,  I  beg  to  move  for  leave  to
 introduce  a  Bill  further  to  amend  the
 Salaries  and  Allowances  of  MemtLers
 of  Parliament  Aci,  1954,

 MR.  SPEAKER.  The  question  is.  ...

 SHRI  MOHAN  DHARIA  (Poona):

 Why  don't  you  suggest  deletion  of

 Direction  9B  of  Directions  by  the

 Speaker?  This  should  not  happen  every

 day.

 MR  SPEAKER:  It  is  nothing  very

 serious;  it  38  not  that  something  wrong

 will  happen.  Both  Mr.  Raghu  Ramaiah

 and  myself  want  to  give  a  gift  to  you

 all  today.  It  happens  to  be  the  birth-

 day
 of

 both  of  us,

 SOME  HON.  MEMBERS:  Congratu-

 lations  to  both  of  you.

 “Published  In  Gazette din  Gazette  of  India  Extraordinary of  India  Extraordinary,  Part  II,  section  2,  dated

 6-8-1
 975.

 {



 $  i  Soiteriae  amd
 =  BRAVANA  15,  t80T  (SAKA)  '  Salaries  and.

 Atlownnres  of  MPs
 Allowances  fe  7

 (dds)  Bin  (Amdt.)  Bill

 SHRI  N.  क्.  P.  SALVE  (Betul);  May
 I  express  on  behalf  of  the  House  many
 happy  returns  of  the  day  to  you  and
 to.  the  Minister  of  Parliamentary
 Affairs?

 MR.  SPEAKER:  Thanks  very  much,
 Mr.  Salve.

 SHRI  MOHAN  DHARIA:  |  also  join
 in  that,

 MR.  SPEAKER:  Thank  you.  |  am
 specially  happy  that  my  friend,  Mr
 Mohan  Dharia,  wishes  me  much  more
 than  others.

 The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Salaries  and  Allowances  of  Members
 of  Parliament  Act,  i954.”

 The  motion  was  adapted

 SURI  K.  RAGHU  RAMAIAH:  Sir,  I
 introduce  the  Bill

 Sir,  I  beg  to  move:t

 ‘That  the  Bill  further  to  amend
 the  Salaries  and  Allowances  of  Mem-
 bers  of  Parliament  Act,  1954,  be
 taken  into  consideration.”

 The  Joint  Committee  on  Salaries
 and  Allowances  of  Members  ot  Parla-
 ment,  at  their  sittings  held  on  4th  and
 Sth  April,  1973.  made  a  number  of

 recommendations,  which  I  shall  spell
 out,  The  recommendations  were  inter

 alig  rent-free  accommodation  of  ‘A’

 type  dat  with  servant  quarters;  water

 and  electricity  charges  upto  Rs.  600  per
 annum  to  be  borne  by  the  Govern-

 ment;  free  medical  facilities  at  all

 government  hospitals,  provision  of  ser-

 vice  postage  stamps  worth  Rs,  50  per

 month,  under  constituency  allowance

 the  recommendation  was  that  Govern-

 ment  might  provide  transport  facili-

 ties  to  members  touring  their  consti-
 tuencies;  travel  by  ACC;  railway  pase
 for  family  members  of  unmarried,
 widow/widower  MPs;  the  ganie  rail
 travel  facilities  to  spouses  as  are  ad-
 missible  to  MPs;  payment  of  D.A.  dur-
 ing  intermediate  journeys  under  pro-
 viso  2  to  section  §  and  air  travel  during
 off-session  period;  secretarial  /steno-
 graphic  assistance.  These  were  broad.
 ly  the  recommendations  of  the  Com.
 mittee.  Actually  some  of  them  have
 already  been  implemented.  For  instance
 the  number  of  telephone  calls  was  in-
 creased  from  10,800  to  15,000,

 We  have  also  increased  the  travelling
 allowance  for  the  journeys  performed
 by  road  to  the  rate  of  Re.  l  per  kilo-
 metre.  Regarding  medical  facilities,  a
 provision  has  been  made  for  two  addi-
 tional  doctors  for  domiciliary  visits.

 Government  have  been  considering
 the  question  of  some  other  allowances
 mentioned  by  the  Committee.  Govern-
 ment  does  realise  that  Members  of

 Parliament  are  probably  one  of  the

 lowest  paid  in  the  world,  buf  at  the

 same  time.  hon.  Members,  I  know,
 appreciate  the  present  economic  situa-
 tion  and  the  constraints  placed  on  the
 Government  in  regard  to  the  finances.

 Nevertheless,  realising  fully  the  difi-
 culties  experienced  by  hon.  Members

 and  in  order  to  facilitate  their  satis-

 factory  functioning,  inside  the  House

 and  outside,  Government  have  decided

 to  provide  certain  more  facilities.  In

 Section  8  of  the  Act,  there  is  already
 a  provision  for  housing  and  postal
 facilities.  Of  course,  the  quantum  of

 it,  whether  in  cash  or  kind,  has  to  he

 prescribed,  but  there  is  a  provision  in

 the  Act.  But  there  is  no  provision  in

 regard  to  water,  electricity,  constitu-

 ency  and  secretarial  facilities.  After

 all,  all  this  hag  to  be  prescribed  by

 rules  by  the  Joint  Committee,  but

 there  must  be  a  provision  in  the  Act

 in  order  to  enable  them  to  do  so.  The

 *  Moved  with  the  recommendatjon  of  the  President,
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 Act  is,  therefore,  being  amended  to
 add  to  the  words  already  there  regard.
 ing  housing  and  postal  facilities,  also
 the  words  water,  electricity,  constitu-

 ency  and  secretarial  facilities.

 I  may  mention  that  some  of  them
 ean  be  given  in  kind,  but  it  may  not
 be  possible  for  some  of  them  to  be

 given  in  kind,  for  instance  provision
 of  travelling  facilities  in  the  constitu.
 encies,  You  know,  how  difficult  it  358
 to  do  that.  Taking  overall  view  of  the

 matter,  we  thought,  we  will  leave  it
 to  the  Rules  Committee  and  they  will

 naturally  consu.t  the  Government  to

 prescribe  under  the  various  heads,
 what  should  be  done.  But  there  must
 be  an  enabling  provision  in  the  Act
 and  this  is  the  purpose  of  tms  Bull
 It  is  to  enable  the  Joint  Commnttee
 to  preseribe  rules  not  only  in  respect
 of  housing  facilities  and  postal  facth-

 ties,  but  also  for  water,  electricity,
 eonstituency  and  secretarial  facilties.

 This,  in  my  op:nion,  igs  a  very  reason-
 able  suggestion.  I  do  not  say,  we  meet

 fully  the  requirements  of  the  Members,
 nor  do  I  say,  we  are  accepting—we
 are  not  in  a  position  to  accept—all  the

 recommendations  of  the  Committee,
 but  to  the  extent,  the  Government  can

 find  resources,  they  would  like  to  do

 something  under  these  heads.

 I  take  this  opportunity  to  thank  Shri

 D,  N.  Tiwary,  the  then  Chairman  of

 the  Joint  Committee.  which  made  these

 recommendations,  as  also  the  Members

 of  that  Committee.  I  also  thank  Mr.
 R.  S.  Pandey,  who  is  the  present  Chair-

 taan  and  who  is  pursuing  further  im-

 plementation  by  Government  with  no

 legs  vigour.

 द  commend  thi,  Bill  for  the  con-

 sideration  of  the  House.

 SHRI  R.  S  PANDEY  (Rajnand-
 gaon):  Sir.  I  would  like  to  avail  of

 this  opportunity  to  thank  Shri  D.  N.

 Tiwary,  who  has  made  such  a  recom-

 mendtion.  Also  please  give  me  the

 oppor  unity  to  congratulate  the  Minis-
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 ter  on  behalf  of  the  House  that  he  has
 done  something,  not  very  substantial,
 but  something.  We  expect  that  he
 would  take  intp  consideration  the  pre-
 sent  hard-pressed  time  and  would  do
 a  little  more  and  more  to  enable  the
 hon,  Members  to  discharge  their  duties,

 MR.  SPEAKER:  Motion  moved:

 “That  the  Bill  further  to  amend
 the  Salaries  and  Allowances  of
 Members  ot  Parliament  Act,  1954,
 he  taken  into  consideration.”

 I  also  jom  in  tli,  because  nobody
 knows  how  many  people  have  worked
 on  it  and  tor  how  many  years.  I  am
 very  happy  that  the  report  is  unani-
 mous.  That  is  a  big  feature.  If  you
 meet  sometime  in  future  again  in  such
 a  Committee,  you  must  also  include
 some  gucst  allowance.  (Interruptions)

 I  am  quite  serious.  Sometimes  there
 are  more  guests  in  M.P’s  house  than
 there  is  aceemmodation  In  such
 eases  there  are  two  alternatives—
 either  to  send  the  guests  to  some  hotel
 or  to  some  ‘sarai’.  Either  the  Minister
 should  provide  something  to  build  some

 thing  like  a  Parliament  ‘sarai’  or  pro-
 vide  some  money  so  as  to  send  surplus

 guests  to  a  hotel]  and  the  payment  will

 be  made  out  of  that  money.

 SHRI  S.  M.  BANERJEE  (Kanpur):
 Mr,  Speaker,  Sir,  the  Members  of  this

 House  or  the  other  House  (especially
 the  Members  of  the  Lok  Sabha)  have

 to  spend  much  on  the  guests  from  their

 constituency.  You  have  correctly  said.

 I  know  of  my  own  house—three  or

 four  people  are  staying  practically  for

 all  the  day  and  sometimes  we  have  to

 give  them  Railway  fare  when  they  go

 back  to  the  constituency.

 It  is  a  fact  that  these  concessions

 have  been  given  and  the  report  as  the

 hon.  Minister  says  is  unanimous.  But

 let  me  make  it  clear  that  Member  from

 our  party  was  not  taken  on  this  Com-
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 mittee  at  the  initial  stage.  Later  on

 we
 _

 @  suggestion  on  behalf  of  our
 party.

 ,  As  far  as  postal  expenses  are  con-
 cerned,  we  have  to  spend  Rs.  2  to  Rs.  3
 per  day  on  stamps.  It  will  be  better
 if  we  are  given  service  stamps,  We
 need  not  be  paid  in  cash.

 On  telephone  calls  I  have  to  pay
 Rs.  7,000  p.a.  Rs.  3,000  is  being  deduct-
 ed  because  of  the  S.T.D.  calls.  People
 come  and  use  the  telephone.  It  has
 been  impossible  for  me  to  ask  my  col-

 leagues  not  to  use  it.

 Third  thing  is  about  the  secretariat
 facilities.  We  requested  that  four  of
 us  or  five  of  us  be  favoured  with  a
 stenographer.  I  cannot  keep  a  steno-
 grapher.  I  have  to  keep  a  part  time
 typist  as  I  cannot  give  more  than
 Rs.  l00  to  Rs.  450  p.m.  Secretariat
 benefits  should  also  be  given  to  me.

 I  do  not  know  what  exact  benfits
 will  be  given  in  this  enabling  Bill.  As
 other  people  want  to  improve  efficiency
 we  also  want  to  improve  it.  Efficiency
 can  be  maintained  and  improved  if
 we  have  a  good  office  and  other  facili-
 ties.  Whether  we  will  be  paid  in  cash
 or  kind—-we  have  been  told  by  the
 Finance  Minister  that  if  cash  payment
 38  made,  it  will  cause  inflation.  That
 is  why  Central  Government  employees
 have  not  been  paid  D.A.  in  cash.  I
 have  requested  the  Finance  Minister
 and  through  you  J  would  request  in  all

 humility  to  the  hon.  Prime  Minister
 and  the  Minister  of  Parliamentary
 Affairs  to  give  these  concessions  to  the
 Members  of  Parliament  including  Shri
 S.  M.  Banerji  only  when  instalments
 of  D.A.,  which  are  due,  are  paid  to

 the  Government  employees  numbering
 30  lakhs.  The  hon.  Finance  Minister

 said  that  D.A.  will  be  given  to  the

 Central  Government  employees  after

 this  session.  The  mode  of  payment
 will  have  to  be  diseussed,  80  lakhs  of
 Central  Government  employees  are

 suffering  today.  Their  backbone  is

 broken  because  of  the  high  prices.
 Prices  are  coming  down,  no  doubt,  but

 they  are  mostly  in  the  wholesale  mar-

 kets  but  this  has  not  given  relief  them.

 Saleries  and
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 This  is  an  inopportune  moment,  it  is
 an  unfortunate  day,  perhaps,  if  some
 concession  for  us  is  to  be  given  during
 this  emergency,  when  the  country  is
 being  asked  to  tighten  its  belt.  Those
 who  are  suffering  already  are  being
 asked  to  tighten  their  belts.  ह  is  un-
 fortunate  if  we  take  a  decision  to  give
 even  an  amount  of  Rs.  80  or  60  more
 to  Memberg  of  Parliament  without  giv-

 ing  six  instalments  of  dearness  allow-
 ance  to  the  Central  Government  em-

 ployees,  {  request  the  Minister  to

 give  an  assurance  in  this  House.  This

 assurance  may  be  given  either  by
 Finance  Minister  or  by  Mr.  Raghu

 Ramaiah,  because  he  is  also  equally

 responsible.  He  should  ,assure  us  that

 unless  six  instalments  of  D.A.  are

 sanctioned  to  Central  Government  em-

 ployees,  no  further  amenities  will  be

 given  to  Members,  so  that  there  will

 be  better  understanding  between  the

 Central  Government  employees  and

 Government  and  this  House.

 With  these  observations  I  conclude

 and  I  hope  that  my  suggestions  will  be

 considered  by  Government,

 aft  डी०एन०  तिवारी  (गोपालगंज  )  :  भ्रध्यक्ष

 महोदय,  यह  बिल  बहुत  देर  से  आया  ।  ढाई

 वर्ष  पहले  कमेटी  की  यूनानिमस  रिकमन्डेशन

 हुई  थी  हम  ने  भारत  की  बहुत  सी  स्टेट्स  में

 जा  कर  पता  लगाया  था  कि  कहां  “हा  मेंडिस

 को  क्‍या  मिलता  है,  भ्रमेम्बली  के  मेम्बर  को

 क्या  फेसिलिटीज  मिलती  है  और  पार्लियामेंट

 के  मैम्बर्स  को  क्या  फें।  लिटीज  मिलती  हैं

 यह  भी  पूछा  कि  दुनिया  की  सत्य  पार्लियामेंट

 मैम्बर्स  को  क्या  मिलता  है,  क्‍या  सुविधायें

 मिलती  हैं।  पता  लगा  कि  छोटे  छोटे  देते।

 में  जेसे  मोरक्को,  सीलोन  और  पिस्तान  में

 पार्लियामेंट  मेलबर्न  को  हम  लोगों  से  दुगनी  पे

 कौर  प्ललाउन्सेज  हैं।  भारत  ही  एक  ऐसा

 देश  है  जद!  छोटे  से  देशों  से  भी  आधा  यहां  के

 मेम्बस  को  मिलता  है

 माननीय  बनर्जी  साहब  ने  कहा  कि  मेम्बरों

 को  बहुत  खर्चा  करता  होता  है।  ठीक  बात

 है।  हमारे  यहां  2,  4,  5,  गेस्ट  बराबर  भाते



 गा  Salaries  and
 Allowances  of  MPs

 (Amdt.)  Bill

 [श्र  ड्०  एन०  तिवारी

 रहते  हैं  जित  को  खिलाने  पड़ता  है  और  किराया

 भी  कैसी  कभी  देना  पड़ता  है  । और  वह  जब

 आते  हैं  तो  टेलीफोन  भी  काते  हैं  जिस  के  लिये

 मना  करना  मुश्किल  हो  जाता  है।  डायरेक्ट

 ट्रक  वित्त  होने  के  नाते  कानपुर,  लखनऊ,

 पटना,  बम्बई  आदि  शहरों  को  लोग  फोन

 भी  करते  हैं।  इस  की  वजह  से  टेलीफोन  का

 बिल  बहुत  बढ  जाता  है  मेम्बरों  को  किम

 किसी  महीने  एक  पैसा  भी  नहीं  मिलता  है।

 यह  देखते  हुए  कमेटी  ने  सोच।  था  कि  सरकार

 से  नकदी  नहीं  लिया  जायेगा,  केश  भ्र माउन्ट

 नहीं  मांगेगे  बल्कि  कुछ  ऐसो  सिफारिशें  की

 जाय  जो  केवल  र्ल्स  को  अटेंड  करने  से  इम
 को  सु  विधायें  मिल  जाये  और  एक्ट  बदलने

 की  भी  जरुरत  न  पड़े  i  ज॑से  हम  ने  कहा
 कि  पण  टाइप  क्वार्टर  फी  किया  जाये।

 यह  भी  मांगा  थां  कि  50  रू०  तक  बिजली  और

 पानी  मुफ्त  किया  जाय  ।  इस  से  ज्यादा  मगर

 कोई  खर्चा  करता  है  तो  मेम्बर  उस  का  पेमेन्ट

 करे  |  हम  लोगों  ते  सर्विस  स्टाईप्स  मांगे  थे  ।

 जो  लोग  कम  स्टाईप्स  इस्तेमाल  कर  वह  सरकार

 को  वापस  ही  जायेगे  |  यह  फैसिलिटी  सरकार

 कायम  में  दे सकती  थी  ।  इसी  प्रकार  हमने

 यह  भी  मांगा  था  कि  हर  जिले  में  डी०  एम०
 के  यहां  दो,  तीन  जीप  रहती  है,  जब  मेम्बर

 पालियामेंट  अ्रपनी  कॉस्ट  ट्यूऐंसी  में  जाये

 तो  उन  को  जीप  का  इस्तेमाल  अलाऊ  कर  दिया

 जाय  और  बाद  में  वह  जीत  सरकारी  काम  कर

 सकत  हैं।  इस  से  धक  खर्चा  नहीं  बढेगा  |

 मुझे  खेद  है  कि  मिनिस्टर  पालिका  फटी

 अहसास  में  उन  सारी  रिकमन्डेशन  को

 नहीं  देखा  ।

 अब  जैसे  उन्हें  न ेकहा  कि  विंडो,  विडोग्रर

 और  श्रनपेरिड  लोग  <  यहां:  है...  कौर

 खास  कर  औरते ंजो  अकेल  जनती  है  उन

 का  साउज  नहीं  है  जो  यह  फर्टिलिटी

 ले  सकें,  वह  अनवर  टेस्ट  रहते  हैं।

 इसलिये  छत  को  एक  फेमिली  के  लिये

 एक  और  पास  दिया  जाता  जिस  सेकरीन  का

 काम  चलता  1  हमने  यह  भी  सिफारिश  की  7

 AUGUST  6,  975  Salaries  and  I2
 Allowances  of  MPs

 (Amdt.)  Bill

 जरगर  स्पाउज  के  लिये  नहीं  दें  संकते  तो  धडे

 क्लास  पास  को  फस्ट  क्लास  पास  में  कर  दिया
 जाय  ताकि  जब  हम  लोग  यहां  आय  तो

 अपने  साथ  फेमिली  को  ले  जायें,  और  जरगर

 फेमिली  मेम्बर  नहीं  है  तो  कोई  ऑ्रटेडेट  लें

 जाये  जो  हमारी  सहायता  कर  सके  |  राजी

 होता  यह  है  कि  अटेडेंट  थर्ड  क्लास  में  गाड़ी
 में  बहुत  दुर  चलता  हँ  जो  जरूरत  पड़ने  पर

 हमारी  मदद  नहीं  कर  सकता।  लेकिन

 उन्होने  हमारी  यह  सिफारिश  भी  नहीं  मानी।

 हम  ने  यह  भी  सिफारिश  को  थी  कि

 जो  सेक्रेग्रेरियल  फेसिलिटी  आप  देना  चाहते

 हैं  वह  चार  मेम्बरों  में  एक  स्टेशनों  दे  जो

 आ्राल्टरनेट  डेज  पर  सुबह,  शाम  हमारी

 चिट्ठियां  इत्यादी  का  काम  करे  कौर  च्े
 टाइप  कर  दिया  करे ।  लेकिन  ऐसा  ने

 कर  के  आप  हम  को  केश दे  रहे  हैं  जो  कि  में

 समझता  हूँ  नाकाफी  होगा  क्‍यों  कि  इतने  पैसे

 में  क  ई स्टेनों  ्र  नकल  4  मि  ललित।  |  कोई

 भी  स्टेनो  600  र०  से  कम  नहीं  मिलेगा

 कप  जो  इस  काम  के  लिये  पैसा  दे  रहे  हैं  1८1:

 से  हमारा  काम  नहीं  चलेगा।  बहुत  सी

 ग्रसेम्बलीज  में  वहां  के  मेम्बरों  को

 कन्संटीचुएन्सी  एलाउन्स  250  छह

 सिमता  हैं।  यहां  तक  कि  गोआ  ऐसे
 छोटे  राज्यों  में  i508.  मिलता  है
 जब  कि  उसको  लाख,  डेढ  लाख  लोगों+को

 देखना  पड़ता  है  और  हम  लोगों  को  0,i

 लाख  लोगों  को  देखना  पड़ता  है  ।  तो  क्या  ग्रा

 लोग  हम  को  केवल  भुलावा  देना  चाहते

 है।  जा  फांसी  न्यू  भर  बाउन्स  दे  दिया।

 हम  लोगों  को  i0  aa  लागों  को  सर्व

 क  हता  जै।  तो  कैसे  इतने  कम

 पैसे  में  हम  सके  कर  सकते  हैं।  इसलिये

 अगर  आप  फेसिलिटी  बजाय  देश  के  कायम

 में  देते  तो  अच्छा  रहता  क्योंकि  कहने
 के  लिये  तो  यह  हो  जायगा  कि  500  रू०

 मेम्बर  पार्लियामेंट  को  पे  दिया,  लेकिन

 उप  से  हमारे  काम  में  सुविधा  नहीं  होंगी।

 ऐसे  हम  लोग  बदनाम  भी.  होगे  और  हमारा

 ।

 न
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 काम  भी  नहीं  चलेगा  ।  इसलिये  हम  चाहते

 थे  कि  जाप  इस  मिल  में  जब  रूल  बनायें  तो

 आप  महू  प्रोविजन  करें  कि  बिजली  और  पानी

 सुफल  करेंगे,  पोस्टेन  फ्री  करेंगे  शौर  मकान  का

 किराया  कम  करेंगे।  जो  आप  सेक्रेटेरियल

 अलाउंस  200  Bo  देना  चाहते  हैं  इस  से  तो

 अच्छा  यह  रहे  कि  बाप  स्तंभों  दे  दीजिये  |

 इसी  तरह  300  ई  कांस्टीट्यूसी  अला  उन्स
 देगे

 तो  इससे  काम  नही  चलेगा  ।  इत  दोनों  को  भिला

 कर  500  ई  होता  है  जिस  से  हमारा  काम

 नहीं  चलेगा  ।  इस  से  हम  लोगों  क  मुफ़्त की
 बदनाम  होगी  |

 माननीय  बनर्जी  साहब  ने  कहा  कि  सरकारी

 कर्मचारियों  के  डी०  ए०  का  ख्याल  किया

 जाए  ;  मैंने  जाच  कराई  जब  से  हमारी  पे  शोर

 अलान्सेज  फिक्स  हुए  हैं  तब  से  कर्मचारियों  के

 अलाउन्सेज  में  9  बार  इजाफा  हुआ  है  i}  इस-

 लिये  अगर  9  मुंब्रा  हमारा  भी  जोड़ा  जाय

 जो  हम  कर  रहे  हैं  उससे  ज्यादा  होगा  यह  तो

 बहुत  कम  ही  होगा  ।

 बेलजियम  ऐसे  देश  में  मेम्बसं  को  करीब

 1,000  रुठ  महिला  अलाउंस  का  मिलता  है,

 मैं  इंगलैंड  और  अ्रमरीका  का  उदाहरण  नही

 देता  क्‍योंकि  बह  धनी  मुल्क  है,  पाकिस्तान

 में  मेम्बर  पार्लियामेंट  को  वहा  के  करेंसी  में

 1,500  रु:  प्रति  माह  मिलता  है,  कौर  डी ०

 शु  50  रु०  मिलता  है,  जो  इडियन  करेन्सी

 में  78.75  प॑से  होत,  है  |

 अध्यक्ष  महोदय  :  इसके  बारे  मे  एक  सकरुलेट

 भी  किया  हुआ  है  ।  मैं  तो  कई  जगह  जाता  हूं

 कौर  देखता  हु  कि  सब  से  कम  अगर  प/लियामे-

 हे  सघन  को  कहू  मिलता  हैं  तो  इस  देश  में

 लता  है

 wit  Blo  चुनर  तिवारी  :  मैं  पालिपमेंट्री

 मिनिस्टर  कौर  गवर्नमेंट  एज  ए  ऐहोल  से  कहुंगा

 कि  वे  ह्म  को  कम  से  कम  पाकिस्तान  के  बराबर

 तोदे  {  पाकिस्तान  में  वहू।  के  मेम्बरों  की  500

 नद  मिलता है  जोकि  यहा  के  रुपये  में  2300

 शे  बनता  है  और  उनको  50  ै]  मिलता  है

 जो  ग्रह!  के  78  रुपये  के  बराबर  होता  है  ।

 बाप  मे  डेली  एलाउन्स  नही  बढ़ाया  है  कौर

 श्राप  ने  ट्रेवल  फंसे  सिटी  जो  इस्पाउज़  के  लिए

 होनी  चाहिए  वह  नहीं दी दी  है  तो  शाप  हम

 लोगों  के  साथ  ही  इतन,  कंजूसी  क्यों  करते  हैं  ।

 कौर  खर्चो  में  श्राप  कोई  कमर,  नही  करते  हैं,

 लेकिन  जब  हम  लोगों  का  सवाल  प्रात  है,  तो

 बाप  कमी  करने  की  सोचते  हैं।  ऐसा  शाप

 न  कीजिए  और  हम  लोगों  को  मन

 से,  दिल  से  और  बिना  ज्यादा  सोचें

 हुए  फेसेलिटीज  दीजिए  जिस  से  हम  ठीक  से

 काम  कर  सके  |  बाप  सेशन  मे  पार्लियामेंट

 में  बिल  रखते  जाते  है  कौर  हम  से  पास  कराते

 जाते  है।  इतने  सारे  बिल  पाम  हो  गये  भौर

 जितने  बाप  शौर  लाएगे,  सब  पास  हो  जाएंगे  ।

 एक  बात  और  है  यहा  पर  धाप  हमे

 कभी  8  बजे  रात  तक  बैठते  हैं,  कभी 10  बजे

 रात  तक  बैठाते  है  कौर  प्रो वर टाइम  बाप

 हमें  देते  तही  हैं।  पट्टी  के  दित  शनिवार

 को  भी  श्राप  बैठाते  है  कौर  हम  काम  करते

 है  ।  सर्विस  बाल।  को  ब  थे  तो  उन  की  नाप

 को  अवर  टाईम  देना  पड़ता  है।  इस  तरह

 से  300  या  500  रुपये  देने  से  कुछ  नही  होगा

 इसके  बारे  में  श्राप  फिर  से  सोचिये  घौर  रूल्स

 कमेटी  म  आप  ऐसे  रूल्स  बनाए  जिससे  पीलिया-

 मेट  के  सदस्यो  को  ज्यादा  सहूलियत  मिले  भोर
 Members  of  Parliament  may  be  free
 from  every  botheration  about  expen-
 ditture.

 श्री  रास  सहाय  पांडे  (राजनंदगांव )
 अध्यक्ष  जी,  आपकी  रहनुमाई,  मापक  सदारत

 और  आपका  तजुर्बा,  जो  दुनिया  की  तमाम

 पालियामेट्रों  के  फंक्शन्स  शौर  उनके  काम  को

 आपने  देखा  है,  हमारे  लिये  एक  फक्र  के  बायस

 है  भर  राज  ग्रुप  र्ल्ड  के  जितने  डेम  'क्रिटिक

 देश  है  और  उत  की  जो  कमेटी  है,  उस  के

 अध्यक्ष  ह ैऔर  हमारे यहां  की  पार्लियामेंट  के

 भी  प्रत्यक्ष  हैं।  ब्ल्ड  क.  तमाम  पालियामेंद्रों



 feat  राम  सह:  पांडे

 उस  से  थोडा  मेरा  हौसला  भी  बढ़ा  |  शाप

 को  इस  बात  का  अहसास  है  और  जसा  कि  अभी

 छापने  सदन  सें  बताया  कि  अगर  कहीं  किसी

 प्ॉलियामेंट  के  मेम्बर  को  सब  से  कम  मिलता

 :
 है,  तो  बहू  भारत  की  पार्लियामेंट  के  मेम्बरों

 को  मिलता  है।

 ...श्री मनु,  जिस  वक्‍त  मुझ  चेयरमैन  बनाया

 गया  था  उस  वक्त  मैंने  उन  रिकमेडेशन्स  को  पढ़ा

 था  जोकि  श्री  तिवारी  की  कमेटी  ने  दी  थी  और

 मैंने  श्री  रधुरामैया'जी  से  कहा  था  कि  ब्रादर,

 यह  बताइए  कि  कुछ  होने  वाला  है  या  नहीं  ।

 झगर  कुछ  होने  वाला  है  तो  मुझ  चेयरमैन

 बनाइए  वरना  मैं  हाथ  जोड़ता  हूं  कयों।कि  यह  जो

 कमेटी  है  यह  पालियामेंटके  सब  मेम्बरों  से वाबस्ता

 आज  हमारी  हलात  क्‍या  है  I  गेस्ट्स  का  भी

 नाम  लिया  गया  ।  गेट्स  हमारे  यहा  भी  कराते

 हैं।  उन  को  कहां  ठिकाना  जाए?  होटल  में

 'टिकाएं?  सराय  में  वे  ठहर  नहीं  सकते  क्योंकि

 जगह  नहीं  मिलती  है  कौर  कहीं  दूसरी  जगह

 थे  ठहर  नहीं  सकते  वे  हमारे  जिले  से  आते

 हैं,  हमारी  कपन्सटोट्येन्सी  से  कराते  हैं,  ली किस

 का  दरवाजा  खटखटाएं।  वे  हमारे  यहां  ही

 'ठहरते  हैं।  जब  शाम  को  यहाँ से  जाते  हैं

 तो  चार,  पांच  मूतियां  वहां  दिखाई  देती  हैं
 '

 वे  हमारी  कास्दीटुयेन्सी  से  आते  हैं  ।

 और  पांच  पांच,  सात  सात,  रोज  ही  हमारे

 यहां  झाते  हैं  मेम्बर  पलिया मेंट  की  हैसियत  से

 हमको  अपने  गट्टू  को  अच्छी  तरह  से  एक्टर-

 टन  करना  पड़ता  है  और  हमारा.  यह  फर्ज

 किस्म  अच्छी  तरह  से  उनको  खिलाएं।

 '  अरब  जो  रुपया.  यहां  से  मिलता  है,  उसमें  हम

 क्या  कर  सकते  हैं।  वह  तो  जोरो  के  बराबर

 ही  होता  है  जैसा  कि  तिवारी  जी  मे.  कहा  ।  इस

 लिए  मैं  हाथ  जोड़कर  कहता  हूं  कि  इस  बारे  में.

 श्राप  कुछ  सोचिये

 5  की  कमेटी  के  आप  झंध्यक  हैं  कौर  भागते  जो  .
 छा

 जोड़ने  का  क्या  संभाल  |

 :
 मैने  प्री  सुना  वह  मुझे  बड़ी  अच्छा  लगा  और

 जी  रास  सहाय  पांडे  :  मैं  यह  कहता

 हूं  कि  गवर्नमेंट  इस  बात  को  देखे  क्रि  मैम्बर

 आफ  पार्लियामेंट  के  फंक्शन्स  क्या  हैं  कौर  उस

 को  कितना  काम  करना  पड़ता  है  लीन  तीन,

 चार  चार  जगह  उस  को  एस्टैब्लिशमेंट  रखता

 पड़ता  है।  कहीं  कहीं  पर  चार  जगह  रखना

 पड़ता  है  कौर  कहीं  पर  तीन  जगह

 एक  तो  उसे  झपने.  गांव  में  रखता  पड़ता  है,

 एक  का्स्टीट्यूयेन्सी  के  हेड क्वार  पर  शौर

 एक  यहां  1दल  में  ।  भ्रमर  श्राप  यह  चाहते

 हैं  कि  वहं  अ्रपन्ती  जिम्मेदारी  को  अ्रच्छी

 तरह  से  निभाएं,  वह  ब्र पने  दायित्व  को,

 अपने  फर्ज  को  अ्रच्छी  तरह  से  जमाए

 यहां  के  मैसेज  को  लोगों  तक  पहुँचाए  कौर

 नगर  आप  चाहते  है  के  वह  ईमानदार!  से

 काम  करे  तो  कम  से  कम  आपका  यह  देखना

 चाहिए  कि  इस  में  कितना  खर्चा  होता

 है।  हम  कोई  हड़ताल  नहीं  करते  हैं  और  न

 हमारी  #-  यूनियन  है,  इसलिये  मेम्बर  ग्राफ

 पालियामेंट  को  उत्तता  तो  मिलना  चाहिए

 जिस  से  वह  अपने  कत्तव्य  को  अच्छी  तरह  से

 निभा  सके।  अपने  दायित्व  को  पूरा  करने

 के  लिए  उसके  क्या  क्‍या  अखराजात  हैं,  यह

 देखना  चाहिए  कौर  उसी  हिसाब  से  उसको

 मिलना  चाहिए।  कितना  कम  खच  करके

 उसको  आज  अपना  काम  चलाना  पड़ता

 है।

 श्री  प्रश् ना लाल  बारूपाल  ने  मेम्बरों  के

 पेंशन  के  बारे  में  कहा  था  ।  एक  मेम्बर  आफ

 पालियामेंट  श्राप  को  झ्रच्छी  सेवा  देता  है  जबकि

 वह  मेम्बर  रहता
 है  भार  मान  लीजिए.  ग्र गले  .

 me

 इलेक्शन  में  वह  हार  गया,  तो  हर  जाने  के  बाद

 उस  के  पास  दिल्‍ली  आने  के  लिये  पैसे  भी  नहीं

 होते  हैं।  कितने  ही  ऐसे  मेम्बर  आफ,  फलिया:
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 He  है  जो  कि  पैसे  त  होने  के कारण  यहां  दिल्‍ली  झाल्टरनेटली  उन  के  पास  जा  कर  काम  करे

 में  नहीं  करा  सकते  हैं।  थे  रेल  का  निकट  भी

 नहीं  ले  सकते  हैं।  जिस  मेम्बर  ते  पांच  वर्ष

 सेन्ट्रल  हाल  में  गुजारें  हैं  कौर  भाप  के  साथ

 पार्लियामेंट  में  काम  किया  है,  वह  वहा  दिल्ली

 श्र  ही  नहीं  सकता  क्योकि  उस  के  पास  पैसा

 नहीं  है,  बहू  यहा  पर  भरा  कर  ठहर  नही  सकता

 यह  कितने  दुख  क  बात  है।  इसलिये  पीलिया-

 गेंद  के  पांच  वर्ष  के  समाप्त  होने  के  बाद,

 एक  टीम  के  समाप्त  होने  के  बाद,  उन  लोगों  को

 पैशन  दी  जाए  और  उस  को  आने  जाने  के  लिये

 पास  दिया  जाए  |  जब  थे  पालिटिकल  लाइफ

 में  आए  शौर  इतने  डेज  स्पेशल  किये,  तो  कम

 से  कम  पालिटिकल  लाइफ  की  एक  डिगनिटी

 होनी  चाहिए,  एक  गरिमा  होनी  चाहिए

 शौर  एक  प्रतिष्ठा  होनी  चाहिए  1

 दस  के  साथ-साथ  मैं  यह  कहना  चाहता

 हूँ  कि  श्राप  इस  प  फिर  विचार  करें  और  मैं

 कमेटी  के  चंयरभंत  की  हैसियत  से  कहता  हूँ

 कि  जितना  राज  आप  एक  पार्लियामेंट  के  मेम्बर

 को  देते  है,  उन  थोड़े  से  बसों  से  उसका  काम  नहीं

 चल  सकता  और  वह  अपने  कते ब्य  को  अच्छी

 तरह  से  नही  निभा  सकता  श्राप  इतना  तो

 दीजिए  कि  वह  एक  साधारण  जीवन  बिता  सके  ।

 श्री  भाग।  झा  आजाद  यहां  पर  नहीं

 हैं।  वे  श्राप  को  बताते  कि  उसका  एक

 दिन  की  चिट्ठियों  कि  ऐवरेज  60,  70  का

 जाता  है।  मेरा  ऐवरेज  40  चीटियों  का  है  ।

 हम  कोई  लव  लेट्स  तो  लिखते  नही  है  हम

 तो  चिड़िया  अपनी  कास्टीट्येन्सी  के  लोगों  को

 ही  लिखते  है।  उस  के  लिये  कम  से  कम  हमें

 पोस्टेन  तो  मिलना  चाहिए  ।  बिजली  भ्र ौर  पानी

 का  खर्चा  क्‍या  हम  की  मिलता  है  ?  वह  ज्यादा

 मिलना  चाहिए  और  पोस्टेन  सिलने  चर  हित  ।

 हमारे  बहुत  मे  सदस्यों  के  पास  स्टेशनों  नहीं  हैं  ।

 इसलिये  यह  रिकमेडेशन  किया  था  कि  चार

 सदस्यों  के  बीच  में  एक  स्टेशनों  दिया  जाये,  जो

 हम  कोई  प्र पने  पसे नर  काम के  लिये  स्मो

 नही  मांगते  हैं।  वह  तो  मेम्बर  श्राफ

 पार्लियामेंट  के  फंक्शन्स  को  पूरा  करने  के  लिये

 चाहते  हैं।  इसलिये  मेरा  कहना  यह  है  कि  जो

 रिकमेडेशन्स  फसेलिटीज  देने  के  लिए  की  गई  है,

 उन  सब  को  मजूर  करता  चाहिए  श्राप  चाहे

 पैसा  न  दें  लेकिन  कम  से  कम  स्टेशनों  हें,  पोस्टेन  दे,

 एलाउन्स  दीजिये  उतना  जिस  में  पाती  बिजली

 जो  खर्च  होता  है  उसका  खर्चा  निकल  सके  t

 राशनी  जलाते  है  पेपर  पढ़ते  हैं  क्या  उसमें

 बिजली  खर्च  नहीं  होता  है.  इसमें  कौन  सी

 बड़ी  बात  है।  इतनी  बड़ी  पालियामेंट  है

 कौर  सारे  देश  के  लिए  यह  नियम  भर  कानून

 बनाती  है  t  ताम  बड़ा  दर्शन  छोटे  वाली  बात

 नहीं  होनी  चाहिए  ।  हम  चाहेंगे  स्पीकर  साहब

 प्रा पकी  रहनुमाई  हमें  प्राप्त  हो  शोर

 ड्राप  अपने  गुड  आफिसेस  का  थोड़ा  सा  इस्तेमाल

 करके  इनको  थोड़ा  सा  समझा  दीजिये  |

 SHRI  K.  HANUMANTHAIYA

 (Bangalore):  There  igs  no  doubt  about

 unammuty  of  opinion  in  this  House
 for  increase  of  salary  and  allowances.
 Facts  and  figures  have  been  collected

 by  the  concerned  Committee.  I  do  not
 wish  to  repeat  them.  You,  Sir,  in

 particular  are  conversant  with  this

 problem  all  over  the  world,  since  hap-
 pily  you  happen  to  be  the  President  of

 the  world  organisation,  the  Inter-

 Parliamentary  Union.  And  in  this

 year  of  our  Spexker  being  the  head  of

 the  world  organisation,  if  members  feel

 that  they  have  to  come  somewhat  on  a

 par  with  the  members  of  parliament
 in  other  countries,  it  is  not  a  very  ex.

 orbitant  demand  we  are  making  to

 Government,

 First  many  members  will  deal  with

 members’  allowances.  I  want  to  deal’



 Mentally”  When  I.  was  Chairman  of  the

 “was  @  member  of  the  Cabinet.  Every
 oc  h@eysthe  Commission  sat,  7  used  ite  get

 Rs,..5).  allowance  just.  as  members  do
 when:  the  House  sits.  Phone  facilities
 ‘Wete  .available.  just..astor.  members.
 As  soon  as  I  became  Minister,  the
 home  |  constituency.  ‘phone  was  digcon-
 nected  and  we  had  to  pay  the.  expenses
 cutselves,  ‘That  is  a  creat  burden.  We

 have  to  -pay  the  rental  charges  for  tele

 phone,  calls  and  all  that.  That  alone
 +

 game  to  Rs;'$00—-600.:  If  it  is  worked
 out,’  a  member  will  very  likely  be  finan-

 cially  better  of  than  a  Minister  with  his

 salary  and  allowances

 MR,  SPEAKER:  You  add  the  Speaker
 also  along  with  it.

 SHRI  K.  HANUMANTHAIYA:  You

 are  right...  I  was  coming  to  that  -also.
 |  do  not  want  to  make  exorbitant

 7  semends  ar.  proposals.  ‘First  the  Minis-

 -  ters  must  be  allowed  free  constituency
 ‘phone’  facilities  as  it  is  to  the  mem-

 bers,  ...Ministers  do:  not  ..cease  to  be-
 come  members  of  this  House  merely

 because’  they:  are  Ministers,  They  have

 “to  nurse  their  constituencies,  It  is  not

 as''though  Ministers  -are  freed  from
 “the  responsibility  of  nursing  their  con-

 stituencies,  Therefore,  I  want  Gov-

 ernment  to  take  notice  of  this  request.
 >

 Specially.  so  in  case  of  the  Deputy
 '  Ministers  and  Ministers  of  State,  Phone

 -  facilities  extended  to  ordinary  mem-
 bers  should  not  be  curtailed  in  their
 cases.  This  is  the  first  proposal  I

 want  to  make

 Secondly,  as  you  know,  petrol  ex-

 =  penses  have  gone  up,  almost  more  than

 double.

 AN  HON,  MEMBER:  Four  times.

 -
 SHRI  K.  HANUMANTHAIYA:  I.  am

 fot  ‘comparing  the  price.  of  petrol  now

 with  what  it  was  four  or  five.  years  -
 ago.  I..am  taking  into  consideration
 the  recent,  rise.  If  I  make  too  much

 of  a  demand,  it  ‘may  hot  be  ‘accept
 able

 Administrative’  Reform,  -Comniission,  I  -
 weed  “to..get  more  money  than  when  I

 Wht  heads  tts"  Galewaitives!  “also”  Qncl--  pee
 chee  a

 leave:  ‘alone’  palatable—to  “the!  wutiori-
 Mies...  ६:  have.  had-experience.  When  it

 comes  to  expenditure,  psychologically

 any  ‘Minister’  thinks  ‘of  cutting  ‘it  down
 ““tnstead  of:  increasing’  it;  we  Rave  to

 ?meaintain  what.  is  called  the.  balance  of

 _  the  budget
 gone  ‘up.  I  want’  that  the.  Members  of

 the  ‘House  as  well.as  ‘the:  Members  of

 So  the  petrol  cost  has

 the  Council  of  Ministers.  should.  be

 _  given  extra  allowance  to  make  up  for
 “the  increased  petrol  cost;  it  may:  be
 called  conveyance  allowance.  J  under..

 stand  that  the  Government  is  propos-
 ing  to  pay  a  consolidated  allowance  of

 -  about  Rs.  500  to  each  Member  for

 electricity  and  various  other  facilities

 I  request  that  Rs.  250  may  be  allowed
 88  conveyance  allowance  to  Members

 Ministers  as  well  as  the  Speaker.and
 the  Deputy  Speaker,  though  actually
 we  know  that  it  costs  much  more,
 about  Rs.  500  or  600  a  month.  I  would
 not  go  to  that  extent;  I.  should  sug-
 gest  that  a  separate  allowance  of

 Rs.  250  by  way  of  conveyance  allow-

 gnce  be  given  to  them,  whether  they
 attend  the  session  of  Parliament  or

 they  are  in  their  constituencies.

 So  far  as  the  salary  is  concerned,

 Members  are  now  paid  Rs.  500  which

 comes  to  Rs.  6,000.  The  previous  Fin-
 ance  Minister  was  good  enough  to_

 raise  the  limit  to  Rs.  6,000  so  that  it

 may  come  up  to  the  income-tax,  ex-  .
 emption  limit.  Government  has  now
 increased  it  to  Rs.  8,000.  The  salary

 ‘may  also  be  likewise  fixed  go  that  it

 comes  to  Rs.  8,000  a  year.  This  may
 be  made  applicable  without  discrimina-
 tion  to  Members  as  well  as  to  the
 Ministers  in  ways.found  .practicable...

 (An  Hon.  Member:  Speaker  also)  I

 am  speaking  for  every  Member  of
 |  Parliament,  whether  he  ‘occupies  the

 eo  Chair.of  the  House:  or  he.is  a  member
 .  of  the.  Council  of  Ministers.

 So  tar.as  D.A.  is  concerned,  we  are

 thinking  6°  ‘streamlining  ‘the  procedure
 _  of  Parliame;t:  and  it  -zmay  come  to
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 sour  notice  a  littl  later.  The  daily

 allowance  may  be  increased  from  Rs.  5]

 to  Re.  75.

 MR.  SPEAKER:  Minc  i3  only  Rs.  15.
 If  it  ig  official  it  is  Rs.  30.  I  have  not
 in  all  my  tenure  as  Speaker  got  more
 than  30,  How  happy  I  feel  when  you
 gay  75.

 SHRI  K.  HANUMANTHAIYA:  AS

 my  hon.  friends  Mr.  Banerjee  and  Mr.
 Tiwari  stated  we  have  been  drawing
 the  same  amount  for  more  than  ten
 or  ३8  years.  We  have  not  asked  for

 any  increase  though  prices  had  risen
 and  the  emoluments  of  Government

 servants  also  rose.  It  is  not  that  we

 are  jealous.  I  only  request  that  the

 Government  need  not  be  generous  in

 the  case  of  Members  of  the  House.  It
 is  enough  if  they  are  just.  Hf  it  38  a

 question  of  generosity  it  goes  much

 beyond  the  figure  which  were  demand-
 ed.  You  can  compare  it  with  the  emo-

 luments  of  Members  of  other  Parlia-

 ments  all  over  the  world.  These  three

 proposals  may  kindly.  be  accepted.
 They  need  not  be  generous,  not  even

 just  but  a  httle  less  than  just.

 SHRI  R.  च्  SWAMINATHAN  (Madu-
 rai),  Sir,  I  was  also  a  member  of  the

 committee  which  has  made  these  re-

 commendations.  Pandit  Tiwary  has

 elaborately  dealt  with  the  important

 points  and  Mr.  Hanumanthaiya  also

 has  given  his  views.  I  want  to  stress

 only  one  point  and  that  is  the  ques-
 tion  of  pension  for  Members  of  Parlia-

 ment.  All  the  members  of  the  com-

 mittee  were  unanimously  of  the  view

 that  pension  should  be  given.  Ag  the

 eustodian  of  the  rights  of  the  members

 of  this  House  and  also  as  Chairman  of

 the  International  Parliamentary  Asso-

 ciation,  you  know  in  how  many  coun-

 tries  Members  of  Parliament  are  get-

 ting  pensions.  Even  in  India  many
 State  legislatures  are  considering  this

 question.  Madras  Assembly  has  al-

 seady  passed  a  Bill  in  this  regard  and

 SRAVANA  Ak  3897  (SAKA)  Salarigs  quil  22
 Allowances  of  MPs

 (Amdt,)  Bill

 a8  an  ex-member  of  the  Madras  As-
 sembly,  I  may  also  get  a  pension,
 because  for  a  long  time,  I  was  a
 member  there.  After  all,  the  term  of
 this  House  is  only  for  a  few  months
 more,  but  we  are  pleading  for  the
 future  members.  We  expect  that
 members  in  future  will  come  from  the
 lower  sections  and  we  are  pleading  for
 them,  not  for  the  rich  people.  Mr.
 Babubhai  Chinai,  who  was  a  member
 of  the  Rajya  Sabha  and  who  was  a
 rich  man,  also  pleaded  that  pension
 should  be  given.  There  are  a  number
 of  members  of  this  House  who  repre-
 sent  poor  people  and  who  will  repre-
 sent  poor  people  in  future  also  and
 they  will  not  be  able  to  maintain  their
 families  if  pension  is  not  given.  I  hope
 the  Government  will  give  serious  con-
 sideration  to  this  matter,

 SHRI  MOHAN  DHARIA  (Poona):
 Sir,  it  is  a  fact  that  the  emoluments
 and  facilities  provided  to  Members  of
 Parliament  in  our  country  are  too

 inadequate  to  carry  out  their  job.  The
 Minister  of  Parliamentary  Affairs  has

 brought  forward  this  Bill  to  implement
 the  unanimoug  recommendations  of  the

 joint  committee,  I  have  no  doubt  that
 it  is  the  duty  of  the  country  to  take
 care  of  Members  of  Parliament  so  that

 they  are  in  a_  position  to  discharge
 their  duties  in  an  honest  and  effective
 manner.  We  find  that  the  entire  com-

 plexion  of  Parliament  is  getting  chang-
 ed  and  more  and  more  youngsters  ahd

 people  who  have  no  other  income  are

 becoming  members  of  this  House.  So,

 they  should  be  given  more.  [I  also

 suggest  that  when  we  think  of  the

 salary  and  allowances  of  MPs,  their

 personal  and  other  income  should  be
 taken  into  consideration  and  those  who

 have  no  other  income  should  be  given
 better  treatment  and  a  fairer  deal.

 Otherwise,  it  is  not  possible  for  them
 to  remain  honest,  maintain  an  office  in

 their  constituency  and  function  effec-

 tively  as  Members  of  Parliament.  Un-

 fortunately  it  has  happened  that  this

 affice  is  exploited  by  those  who  are
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 {Shri  Mohan  Dharia]  sideration.  I  ami  not  inaisting  but

 exploiting  outside  also.  A  very  con-
 sidered  view  shal]  have  to  be  taken  in
 this  regard.  Pandit  ‘Tiwary  was  Chair-
 man  of  this  committee  and  now  we
 have  our  young  and  enthusiastic  friend
 Shri  R.  S.  Pandey  as  the  Chairman.

 Instead  of  taking  such  half-hearted

 measures,  is  it  not  possible  to  bring
 comprehensive  legislative  measures

 necessary,  as  a  sort  of  package  deal,  to

 give  various  facilities  to  the  members?

 The  financial  memorandum  says  that
 the  extra  expenditure  will  be

 Rs,  42,80,000.  When  this  figure  goes  out

 to  the  country,  the  common  man  will

 think  that  each  member  wll  be  get-

 ting  Rs.  500  more  per  month,  The

 country  will  not  understand  anything
 and  the  people  will  condemn  the  Mem.

 bers  of  Parliament.  Therefore,  I  may

 beg  of  you  that  the  way  in  which  it

 has  come,  it  will  not  be  fair  and  pro-

 per  for  the  Members  of  Parliament.

 When  éfforts  are  being  made  to  gener-
 ate  a  new  atmosphere  in  the  country,
 when  we  are  speaking  of  g  new  era

 of  discipline,  I  think,  all  caution  and

 care  shall  have  to  be  taken  to  convey

 to  the  voters  that  this  is  what  the

 Members  are  entitled  so  that  the

 Member  should  represent  in  a  better

 manner  and  serve  the  constituency  in

 a  better  manner.  We  shall  not  feel

 ashamed  to  do  that.  So,  in  this  con-

 text,  muy  I  request  the  hon.  Minister

 and  the  hon,  House  to  take  this  aspect

 into  consideration  that  a  package  deal

 is  necessary  so  that  the  reputation  of

 the  Members  of  Parliament  is  not  at

 all  blurred  in  any  manner  in  their  own

 constituencies.  Otherwise,  this  sort  of

 legislation  will  go  against  them.

 Sir,  it  is  a  fact  that  it  has  not  been

 possible  to  sanction  five  instalments  of

 dearness  allowances  to  the  Central

 Government  employees  including  that

 of  Lok  Sabha  and  Rajya  Sabha  Sectts.

 employees.  In  such  a  situation  if  this

 Bil)  is  considered  in  the  next  session

 with  this  package  deal,  |  think,  it  will

 be  just  and  fair  to  the  Members  of

 Parliament.  This  is  for  your  kind  con.

 having  regard  to  our  own  interest,
 perhaps,  if  the  Bill  goes  in  this  form
 in  the  country  it  will  be  mis-interpreted.

 Regarding  pension,  I  do  feel  that
 pension  should  be  given  to  Members  of
 Parliament  according  to  their  service
 and  according  to  their  additional  in.
 come.  My  emphasis  is  that  we  should
 encourage  the  younger  generation  to
 come  over  here  as  Members  of  Parla-
 ment.  If  the  country  takes  care  of
 the  Members,  nat.  rally  they  will  be
 encouraged,  This  is  my  suggestion.

 With  these  words,  I  am  zrateful  to
 you  for  giving  me  this  opportunity.

 SHRI  EBRAHIM  SULAIMAN  SAIT

 (Kozhikode):  Mr.  Speaker,  Sir,  my
 first  umpulse  when  this  Bill  further  to
 amend  the  Salaries  and  Allowances  of
 Members  of  Parliament  was  just  intro.
 duced  by  my  hon.  friend  Shri  Raghu
 Ramaiah,  was  to  oppose  the  Bill  be-

 cause  I  feel  that  what  is  being  given
 is  very  meagre.  It  does  not  satisfy
 the  requirements—just  and  fair  re-

 quirements—of  Members  of  Parlia-
 ment.  But  it  is  said  that  something
 is  better  than  nothing,  and  therefore,  I
 am  not  opposing  this  Bill.  I  hope,  Shri

 Pandey  who  knows  the  miseries  of  the
 Members  and  also  a  sympathetic
 Speaker  like  you  who  knows  that
 Members  in  India  are  the  lowest  paid
 in  the  world,  will  do  something  sub-
 stantial  to  improve  their  lot.  If  any-

 body  says  that  today  the  ‘Members  of
 Parliament  can  function  honestly  with
 the  present  salary  and  allowances,  I

 say,  it  is  hypocrisy.  The  fact  is  that
 we  are  suffering  today  and  particularly
 those  who  do  not  have  any  other  in-
 come  and  depend  solely  wpon  the
 income  they  get  as  Members  of  Parlia-

 ment,  their  lot  is  miserable  today.  I

 very  much  support  what  my  friend
 Shri  Mohan  Dharta  and  others  have
 said.  Today,  you  know  that  the  rupee
 value  hag  gone  down  very  much,  The

 rupee  is  worth  30  paise.  That  means,
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 if  we  were  paid  Rs.  50  per  day  as  daily

 allowance  years  ago  it  must  be  Rs.  280

 now.  If  you  can’t  give  any  conveyance
 allowance,  the  Members,  at  least,
 should  be  given  a  coupon  of  five  litres

 of  petrol  everyday.

 i2  hrs.

 We  have  .o  60  a  lot  of  consutuency-

 work  in  Delhi  also,  We  have  to  meet

 people  here  including  Munisters,  and

 make  representations.  If  :s  impossible
 to  go  round  without  any  such  allow-

 ance.  Here  in  Parliament,  we  say  that

 prices  are  going  down  in  the  country;
 but  what  has  happened  inside  the

 Parliament  House  ?  Here,  in  the  Par-

 liament  House,  we  have  got  a  canteen

 run  by  ine  Ra
 |

 vays.  Recently,  the

 prices  there  have  gone  up.  Previously,
 we  were  gelling  the  thal:  for  Rs.  2-80
 its  price  now  is  Rs  5-50:  and  for  full

 lunch,  the  cost  has  gone  up  from
 Rs.  4-20  to  Rs.  6-30.  Thus  the  prices
 of  food  items  inside  the  Parliament
 have  gone  up.  We  have  to  pay  double
 the  price  inside  this  House,  They  say
 the  subsidy  has  been  withdrawn.  We
 are  snoring  more’  but  are  getting  less.
 This  is  the  position.  So,  with  this  in-
 come  and  daily  allowance,  it  is  impos.
 s  ble  to  live.  To-day,  we  are  getting
 Rs.  5i{/-  a  day.  We  are  spending
 Rs,  30/-  or  more  on  tax  fare  daily.
 Moreover  we  always  have  ‘guests—
 no  doubt  we  welcome  them—but  if  we
 feed  them,  we  have  to  starve.  We  get
 a  companion  while  travelling  by  the

 Railway.  But  the  companion  has  to
 travel  by  Second  Class,  he  even  does
 not  get  a  berth.  We  have  to  pay  for
 it.  He  gets  only  the  seat.  The  spouse
 or  the  companion  must  be  allowed  to
 travel  along  with  us  in  the  First  Class
 always.  That  provision  should  be
 made.  These  are  my  suggestions.  Many
 Members  spoke  about  the  pension.
 Pension  has  to  be  given  at  least  to
 those  who  heve  comp'eted  two
 terms.  The  Tami)  Nadu  Government
 has  provided  pension  for  all  the
 Members  of  the  Assembly  there  who
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 have  completed  3  terms,  It  is  done  in
 Himachal  Pradesh  also.  The  facilities

 that  to-day  exist  for  Members  of  the

 Assemblies,  do  not  exist  for  Members
 of  Parliament.  In  Kerala,  Rs,  150!-
 are  given  separately  as  Constituency
 Allowance.  There,  the  Assembly  con-

 stituency  is  of  nearly  a  lakh.  Here,
 we  represent  six  such  constituencies.

 Therefore,  at  least  Rs.  500|-  should  be

 given  to  Members  of  Parliament  as

 Constituency  Allowance.  It  has  been

 said  that  conveyance  can  be  provided
 for  the  Members  to  tour  the  consti-

 tuency.  Government-cars  are  not  avail-

 able  everywhere,  especially  for  going
 to  the  interior  areas  Many  Members

 represent  rural  areas.  Therefore,  it  ia

 necessary  that  Constituency  Allow-

 ance  should  be  paid  separately  in

 cash  Todav,  ‘he  S.T.D  facility  has

 come  as  a  blessing  to  the  enuntry  but

 it  has  come  as  a  curse  to  the  Mem-

 bers  of  Parliament.  I  have  got  bills

 amounting  fo  Rs  3000 '-  to  Rs.  4000/-

 pending  which  I  have  to  pay  from  my

 pocket,  A  Member  of  Parliament

 cannot  stop  his  friends  from  the

 constituency  from  coming,  staying
 with  us  and  cannot  stop  them

 from  dialing  to  whichever  place

 they  desire.  Fortunately  or  un-

 fortunately,  I  am  the  president  of  an

 All  India  Party;  and  members  of  my

 party  from  all  over  India  come  to

 our  place  and  go  on  dialling.  We  can-~

 not  stop  them.  Unless  you  increase

 the  number  of  free  calls  allowed,  it

 is  very  difficult.  Some  allowance

 should  be  made  for  trunk  calls  also,

 at  least,  to  the  extent  of  Rs.  200  per
 month,  I  do  not  want  to  ask  for  any-

 thing  more  which  may  seem  to  be

 exorbitant  Members  should  be  given
 a  Constituency  Allowance  of  Rs  300

 to  Rs.  500  and  also  allowance  for  ste~-

 nographer  so  that  friends  can  come

 together  and  car  at  least  employ  a

 stenographer  paying  him  or  her  Res,
 400  jointlv.  Thet  will  give  employ-
 ment  to  many  voung  people  also.  All
 this  is  necessary  for  the  proper  and
 honest  discharge  of  duties  by  Mem-

 26
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 bers  of  Parliament.  I  hope  sincerely
 that  all  the  suggestions  will  be  consi-

 dered  by  the  Minister,  yourself  and

 the  Committee.

 MR.  SPEAKER:  Salehbhai  is  al-

 ways  absent  wiien  he  is  needed.

 SHRI  5S.  A  KADER:  (Bombay-

 Central-South):  I  was  collecting

 papers  about  the  Bill.

 MR.  SPEAKER:  I  have  finished  the

 list  given  by  the  whips  and  in  addi-

 tien  to  that  more  speakers  have  al-

 ready  been  accommodated.  I  have

 received  a  number  of  chits,  twice  as

 many  have  again  come.  I  am  not

 going  to  accommodate  any  Member

 now,

 SHRI  8.  A.  KADER:  You  kindly
 called  my  name,  but  I  was  out.  I  may
 be  permitted  a  few  mimutes.

 MR.  SPEAKER.  When  you  are

 needed  in,  you  are  out.

 SHRI  5.  A.  KADER:  I  did  not  know
 that  my  name  would  be  called  so

 soon.

 MR.  SPEAKER:  Anyway,  his  name
 was  in  the  list  and  he  was  missmg.

 SHRI  8.  A,  KADER.

 indulgence.

 MR.  SPEAKER:  But  I  must  know
 where  you  actually  were!  Anyway  go
 ahead.

 I  crave  your

 SHRI  8.  A.  KADER:  The  Bill  has
 been  introduced  hv  the  Minister
 of  Parliamentary  Affairs  on  the  day
 of  his  birthday  and  it  also  comcides
 with  the  Speaker’s  birthday.  The  pra-
 yer  of  the  House  is  that  you  may
 live  long,  both  of  you,  so  that  you
 come  out  with  more  proposals  like
 this  in  future.

 I  am  happy  tu  note  that  there  is  a
 near  unanimity  if  not  complete  unani-
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 mity  in  the  House  about  the  proposals.
 contained  in  the  छाए,  Also,  there  are
 some  stiggestions  which  have  been  put
 forward.  I  am  not  a  person  who  belie-
 ves  in  kind,  I  believe  in  cash.

 MR.  SPEAKER:  I  have  more  per-
 sonal  knowledge  about  yout

 SHRI  S.  A.  KADER:  Cash  brings

 kind.  f

 Some  suggestion  was  r-ude  by  my
 friend  Mr.  Banerjee  that  stenogra-
 phers  should  be  pooled  by  four  or  five
 Members.  This  is  a  most  impractical
 thing,  and  if  the  stenographer  hap-
 pens  to  be  a  lady,  it  will  be  more  so!

 Therefore,  I  feel  that  cash  would  be

 better  than  kind  and  avoid  all  future
 difficulties,

 About  the  emoluments  that  have
 been  proposed  here—of  course,  they
 are  not  final,  the  Rules  Committee

 will  finalise  them—I  would  like  at  this

 stace  to  make  some  suggestions  First

 of  all,  let  there  be  no  misapprehension

 {hat  this  is  a  Bill  which  will  provoke
 some  kind  of  opposition  from  the  pub-

 lic,  Are  we  doing  a  right  thing  or  not?

 We  are  doing  a  right  thing  after  a  long
 time.  This  35  due  to  the  emergency.

 MR.  SPEAKER:  This  728  not  due  to

 the  emergency.

 SHRI  S  A.  KADER:  But  the  emer-

 gency  has  given  an  opportunity  for

 considering  all  these  proposals  which

 have  been  pending,

 MR,  SPEAKER:  This  Bill  was  con-

 sidered  much  earlier  and  unanimously

 adopted  and  all  parties  were  pre-
 sent.

 SHRI  S.  A.  KADER:  We  are  not

 doing  anything  wrong.  There  is  no-

 question  of  a  reaction  in  our  conati-

 tuencies  or  in  the  minds  of  the  peo

 ple.  Every  time  a  Bill  to  raisg  the
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 galary  of  the  Members,  whether  in  the

 Legislature,  or  in  Parliament,  is  bro-

 ught,  some  of  the  Members  of  the

 Opposition  have  always  opposed  it  on

 the  ground  of  opposition,  but  after  the

 Bill  is  passed,  I  have  not  seen  a  single
 Member  of  the  Opposition  refusing  to

 draw  the  additional  allowance.  That

 is  what  our  friends  are  doing.

 Let  us  not  link  this  with  the  dear-

 ness  allowance  of  enployees  or  any-

 thing  else.  This  is  a  special  category

 by  itself.  he  daily  allowance  of

 Rs.  5l  was  fixed  long  ago  but  no  in-

 crease  has  been  made  for  several

 years  in  spite  of  the  fact  that  the  cost

 of  living  has  gone  up  five  or  six  times.

 We  have  to  come  to  Delhi,  we  have

 to  mamtain  our  houses  and  families
 here.  Do  you  think  that  within

 Rs  5  it  is  possible  to  do  it  at  the

 present  prices?  I  would  suggest  an

 increase  in  the  daily  allowance  to

 Rs,  75.

 Of  course,  there  are  so  many  things
 to  say,  but  you  are  very  keen  that  I

 should  sit  down.

 MR,  SPEAKER:  I  have  not  asked

 you  to  sit  down.

 SHRI  8,  A.  KADER:  We  who  are  in

 the  public  life  cannot  have  our  own

 professions  There  are  very  few  who

 can  do  it.  Many  of  the  Members  can-

 not  combine  the  two  things.  Either

 they  are  in  politics  or  in  their  pro-
 fession.  Some  arc  taking  advantage
 of  this,  as  was  rightly  pointed  out,  for

 their  professional  ends  also,  but  there

 is  a  large  number  of  people  both  in

 the  Legislatures  and  in  Parliament

 who  are  only  dependent  on  the  meagre
 salary  that  they  are  getting  and  the
 moment  membership  of  Parliament  or

 a  Legislature  is  over,  they  are  on  the

 streets,  The  workers  get  gratuity,
 others  get  pension,  but  these  Members
 who  serve  the  public  who  voted  for
 the  grant  of  gratuity  and  pension  to
 others  are  not  given  anything  because
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 the  law  has  not  provided:  for  it.  I
 would  request  and  sincerely  appeal  to
 the  powers  that  be  that  these  matters
 should  be  considered,

 The  LIC  is  a  nationalised  institu-
 tion.  I  suggest  that  as  soon  as  a  person
 becomes  a  Member  of  a  Legislature
 or  Parliament,  a  free  insurance  should
 be  taken  out  in  his  name  for  the
 duration  of  his  membership,  and  after
 he  ceascs  to  be  a  Member  he  can  go
 on  paying  the  premium.  It  is  a  kind
 of  safeguard  foy  him  after  his  retire-
 ment.

 There  is  one  thing  more  which  I

 would  like  to  mention.  We  give  pen-
 sion  to  freedom  fighters.  It  is  a  very
 welcome  thing,  but  what  about  these
 Members  who  are  fighting  for  the

 people  all  the  time?  For  example,  I
 am  very  old.  After  I  retire  from

 membership  of  the  Lok  Sabha,  I  have

 nothing  today  to  fall  back  upon.
 There  are  so  many  cases  like  that.

 As  for  as  pension  is  concerned,  a
 carefu]  consideration  should  be  given
 as  to  how  it  can  be  done  in  Parlia-
 ment  and  State  Legislatures.

 As  far  as  spouse  is  concerned,  if  we

 bring  her  from  our  constituency  to
 hefe  during  session  time,  then  we  are
 permitted.  Otherwise,  we  are  not  per-
 mitted.  Ags  you  know.  we  have  to  go
 and  work  at  different  places,  I  don't
 think  there  will  be  any  difficulty  if  a

 pass  is  issued  to  the  snouse  also  on  the

 same  basis  as  it  is  being  issued  to  a

 Member  of  Parhament.  JI  would  re-

 quest  the  Railway  Ministry  to  consi-

 der  this  point,

 AN  HON.  MEMBER-  What  about
 the  widows?

 SHRI  8,  A.  KADER:  If  they  re-

 marry,  they  should  be  issued  passes.

 MR.  SPZAKER:  There  are  so  many
 Members  who  want  to  speak  before
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 [Mr,  Speaker  by  saying  that  thelr  House  had  such

 me.  I  want  them  to  speak  after  listen-

 ing  to  me.  But  my  observations

 Should  not  be  treated  as  a  speech.  These

 should  be  treated  as  an  informal  in-

 formation.  If  you  think  that  it  can

 be  off  the  record,  it  may  be  of  the

 record,

 SOME  HON.  MEMBERS:  No,  no.

 MR.  SPEAKER;  In  _  big  countries

 Jike  the  USA,  Canada  and  Japan,  they

 get  much  more  than  what  we  get  here

 and  we  cannot  compare  ourselves

 with  them,  with  their  economy.  But

 if  we  compare  the  rate  of  economy
 with  them,  economically,  they  are

 very  much  higher  than  us.  There,
 each  Member  is  given  a  room  for

 office,  one  library  and  iwo  Stenos

 and  a  car.  If  the  economy  permits,  he

 gets  two  stenos,  otherwise,  he  gets  at

 least  one  steno.

 But  Mr.  Kader  should  not  have  any

 prejudice  against  the  ladies.  Now.

 these  posts  such  as  Telephone  Opera-
 tors.  Stenographers  and  Teachers  will,

 ,in  future,  go  to  the  ladies.  If  there

 is  a  lady  hee,  it  should  not  be  some-

 thing  as  if  something  very  extra-

 -ordinary  has  happened,  It  is  the  duty
 of  all  of  us  to  change  the  old  menta-

 lity  and  treat  them  as  mothers,  sisters

 and  daughters.
 (Interruptions)

 I  am  not  accusing  him  in  any  way.
 Unless  you  have  this  attitude  adopted
 that  the  ladies  arc  your  mothers,  sis-
 ters  and  daughters,  except  your  own

 lady  we  cannot  go  ahead.  We  must

 encourage  that  thing.  This  is  the  only
 country  where  we  see  this  extraordi-

 nary  approach  towards  ladies.

 In  1961,  I  addressed  the  Legislative
 Assembly  at  Tamas.  I  toung  that  about
 50  per  cent  Members  among  them
 were  Jadies.  The  Speaker  made  me
 sit  by  his  side  As  you  know,  there  the
 Members  who  are  Members  of  other
 countries,  can  move  in  their  House.

 ‘While  speaking.  I  congratulated  them

 a  liberal  attitude  towards  ladies.
 There  almost  half-of  the  Members
 were  ladies.  One  of  the  Members  got

 up  and  said,  “No,  Sir,  they  are  our

 secretaries.”  They  were  sitting  side  by
 side.  In  the  Commonwealth  countries,
 whenever  they  ask  us—Mr.  Shakdher

 and  myself  sometimes  have  to  invent

 things--we  say,  “We  are  a  developing
 country;  we  are  coming  up;  we  are

 revising  our  rules;  we  are  getting  this

 and  that.”

 In  many  countries,  the  Ministers,
 the  Speaker  and  the  Secretary-Gene-
 ra]  are  alfowed  to  do  practice  also.

 They  are  not  whole-time.  Even  not

 being  whole-time,  when  compared  to

 coufitries,  like,  Jamaica  and  others,

 they  get  more  for  part-tume  than

 what  we  get  for  whole-time  When

 they  are  free  fiom  here,  they  go  to

 courts  and  do  practice  There  are  also

 doctory  and  do  their  practice  there
 are  jawyers  also  Thev  have  their  pro-
 fessions  and  they  do  practice.  I  do
 not  think  that  is  possible  in  this

 country.

 The  canteens  are  very  modern.

 Here,  the  doors  are  rotten;  the  system
 is  very  old.  Scientific  canteens  are

 coming  up.  They  are  subsidised.  In  a)l

 legislature  canteens,  you  get  the

 cheapest  food,  the  cleanest  and  the

 most  nutritious  food.  You  ask  Mr.

 Shakdher.  He  will  tell  you  the  names
 of  those  countries,  not  one  but  dozens
 of  them.  I  tell  you,  they  are  all  sub-
 sidised.

 About  foreign  delegations,  when

 you  go  along  with  foreign  delegations,
 it  is  almost  a  starvation  allowance  that
 is  given  to  you.  Anyone  of  you  may

 please  get  up  and  tell  us,  “Is  it

 enough  ?”.  For  one  breakfast,  in  any

 country,  they  charge  you  normally
 between  4  to  5  dollars  now.  Last  year.
 it  used  to  be  .3-l/2  dollars.  That

 comes  to  about  Rs.  35.  The  breakfast
 consists  of  tea,  one  toast  or  biscuit  and
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 egg.  For  that,  they  charge  you  bet-

 ween  Rs.  30  to  Rs.  35  now,  not  less

 than  that,  For  your  dinner  or  lunch,

 believe  me,  you  cannot  have  your
 lunch  for  less  than  Hs.  30  or  Rs.  90

 and  you  cannot  have  your  dinner  for

 lesz  than  Rs.  440  or  Rs.  120.  I  am  con-

 verting  dollars  into  rupees.

 What  do  you  get  ?  Now,  if  some

 other  countryman  is  sitting  near  you,

 you  cannot  ask  for  dal  bhaji.  You

 have  to  join  him,  you  have  to  ask  for

 the  same  thing.  If  he  says,  soup,  you
 also  say,  soup.  Then,  he  says,  grilled
 fish  or  grilled  chicken  and  you  say,
 “The  same  thing  for  me.”  When  the
 bill  comes,  it  is  about  Rs.  30  or
 Rs.  120.  And  your  allowance  is  only
 between  Rs.  80  to  Rs.  90.  Therefore,  I

 have  with  my  own  experience  seen

 many  of  our  delegates  going  without
 lunch  or  without  dinner,  They  pull  on

 only  with  one  meal  looking  forward
 for  some  unknown  host.

 Then,  this  amount  of  Rs,  500  which

 you  are  getting  as  your  salary  is  the
 same  salary  which  Members  of  the

 Punjab  Assembly  also  get.  They  have
 more  allowances  than  what  you  get.

 AN  HON.  MEMBER:  In  Andhra

 Pradesh  also.  १

 MR.  SPEAKER:  In  Andhra  Pradesh

 falso.  I  do  not  mean  that  in  Andhra

 ‘Pradesh,  it  is  less  than  what  is  in

 Punjab.  What  I  know  I  am  telling
 you,  I  think,  many  other  States  must
 be  having  that,

 ‘About  Ministers—Mr.  Hanumanth-
 ‘aiya  has  been  kind  enough  to  include

 pact
 Speaker  also—the  salaries  were

 ded  some  twenty  years  back.  And
 im  regard  to  the  Daily  Allowance,  if
 I  go  on  tour  when  I  am  invited

 “somewhere,  I  am  generally  a
 guest  of  that  State.  But  sup-
 Pose  I  am  not,  I  get  only  Ra  30/.  per
 day.  Generally,  if  I  am  invited  to  my
 own  State,  either  I  get  my  nephew's
 car  or  the  State  gives  me  a  car.  But
 if  ¥  am  left  on  my  own,  I  get  32  paise
 424  LS—92
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 per  mile  while  the  Punjek  University

 ang  some  other  Universities  give  75

 paise  per  mile,  After  all,  there

 should  be  some  rational  thinking

 about  it  and  you  must  consider,  when

 your  Members  ang  other  go  out,  what

 people  would  think  when,  in  a  big

 country  or  small  country,  other  dele-

 gates  are  showing  a  bundle  of  pounds
 and  your  man  is  showitig  only  dollar

 50  as  his  total  foreign  exchange.  It  is

 a  very  difficult  situation.

 But,  for  the  present,  we  welcome

 whatever  we  have  got  and  I  think  we

 should  not  grumble  any  more.  There

 is  a  very  short  time  left,  and  if  luck

 favours  you,  you.  may  have  a  little
 more.  But  these  things  will  have  to  be

 considered  and  nationalised,  and  that

 should  be  done  when  you  appoint  the
 next  Committee,

 THE  MINISTER  OF  WORKS  AND

 HOUSING  AND  PARLIAMENTARY

 AFFAIRS  (SHRI  K.  RAGHU

 RAMAIAB):  I  am  very  grateful  to  you
 and  to  the  other  Members  of  the  House
 for  the  broad  and  unanimous  §sup-
 port  that  hag  been  given  to  this  Bill.

 As  I  said  at  the  outset,  if  is  not  as

 though  the  Government  ccnsiders  that

 this  meets  the  full  requirements  6  the

 Members;  certainly  sot.  I  have  made

 that  quite  clear,  In  fact,  even  in  regard

 to  the  recommendations  of  the  Com-

 mittee,  we  examined  them  and  found

 that,  at  the  present  moment,  we  could

 not  accept  some  of  them.  The  reason

 ig  very  simple.  There  are  always  two

 views,  For  instance,  Mr,  Mohan  Dharia

 has,  in  his  speech,  said  “what  will  the

 public  think  if  they  know  fhat  you  are

 going  to  get  so  much”?  (f  ami  {ust  re-

 ferring  to  his  argument).  On  the  other.
 hand,  there  is  tHe  other  view  that

 Members  must  get  what  is  adequate  to

 make  them  discharge  their  duties  more

 effciently  and  satiafactorily.  80

 Government  have  to  find  4  via  media.
 Government  have  to  keep  in  niind  the
 fipancia]  fesourees  available  to  them;
 Government  have  algo  to  keep  in  mind
 the  present  situation  where  we  are  ask-

 ing  everybody  not  to  increase  their
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 wage  bills,  We  have  to  take  into  con-
 sideration  the  over-all  situation  of  the

 country  and  the  economic  situation  in
 which  we  are  now  placed.  It  is  there-
 fore,  Sir  in  that  context  and  with  a
 view  to  furthef  facilitate  the  Members
 of  Parliament  in  the  efficient  discharge
 of  their  duties  that  we  have  placed
 these  proposalg  before  the  House  and  I

 commerd  them  for  your  acceptance.

 MR,  SPEAKER:  The  question  is:

 “That  the  Bilt  further  to  amend
 the  Salaries  and  Allowances  of  Mem
 bers  of  Parliament  Act,  1954,  he

 taken  into  consideration.”

 The  motion  was  adopted

 Clause  2.—(Amendment  of  Section  8)

 MR.  SPEAKER:  Now,  we  take  up

 clause-by-clause  consideration.  Clause
 2.  There  ig  one  amendment  given  no-

 tice  of  by  Shri  Ramavatar  Shastri.  Is

 he  moving  that?

 SHRI  RAMAVTAR  SHASTRI

 (Patna):  Yes,  Sir.  I  beg  to  move:

 Page  i,  line  9,—

 omit  “all  or”

 भ्रध्यक्ष  जे,,  यह  बात  सच  है  कि  दूर

 देशों  को  तुलना  में  भारतीय  सतह  सदस्यों

 की  स्थिति  खाब  है  ।  लेकिन  यह  भो  सच

 हैँ  कि  सदस्यों  की  तुलता  में  ग्राम  जनता  को

 स्थिति  कई  गुणा  ज्यादा  खराब  हूँ  |  इसके

 बावजूद  समिति  ने  कुछ  स्‌  विधाएं  बढ़ाने  का

 सुझाव  दिया  था  भ्र  उन्ही  के  भ्राधार  पर

 सरकार  में  यह  विधेयक  सकत  मे  पेश  किया  हों

 वेतन'  कौर  भत्ता  समिति  ते  सुझाव  इसलिए

 दिए  थे  कि  संसद  सदस्य  अधिक  भझच्छे  तरके

 से  काम  कर  सकें  क्षेत्र  में  जा  सकें,

 संसद  सम्बन्धी  जो  कर्वेग्य  है  उनका  ठोस

 से  पालन  क्र  सकें  -  इसो  बाल  को  ध्यान
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 में  रख  कर  न  £ 71  एक  तिजार।  का

 प्रत्यक्षा  में  जो  समिति  थे,  उसने  सर्व

 सम्मत  इस  सुझाव  को  सरकार  के  पास  भेजा  था

 श्राप  ने  सुता  कि  उस  समिति  में  हमारे  दल!

 के  लोग  नहीं  थे,  लेकिन  हमारे  दल  से  राय

 मांगी  गई  थी  कौर  हमारे  प्रतिनिधि  ने  जो

 राय  दी  थी  वह  श्राप  सुन  चुके  जिसे  हमारे

 साथी  माननीय  बनर्जी  ने  बताया  |  तो  झगर

 श्राप  सदस्यों  को  अपना  काम  अच्छी  तरह

 से  निभाने  के  लिये  कुछ  सहूलियतें  देना  चाहते

 हैं  तो आप  पैसा  कहे  ।  लेकिन  इसमें  जो

 बाप  ने  व्यवस्था  क,  है  कि  श्राप  कंश  से  भी  दे

 सकते  2?  in  lieu  of  all  or  any

 जो  सहूलियत  दाप  दे  रहे  है  जेसे  डाक,

 बिजली,  पानी,  कास्टीट्यूसी  और  सेक्रेटेरियल

 फेसिलिटी  उन  में  से  किसी  एक  के  लिये  नगद

 पैसा  देश  या  सब  के  लिये  भी  पैमाईशे।  यह

 डिपाचर  है  कमेटी  की  सिफारिश  से  ।  समिति

 ने  यह  सिफारिश  की  है  कि  आप  कंश  में  नहीं

 कार्ड  में  दे  दीजिये  ।  और  कार्ड  मे  देने

 से  तमाम  सदस्य  खूबी  के  साथ  अपना  काव्य

 पूरा  कर  सकेंगे  ।  पैसा  श्राप  जितना  भी  देगे

 हो  रूकता  है  कि  उसे  हम  उपने  ऊपर  खच  कर

 ले  और  जो  श्राप  का  मकसद  है  वह  पूरा  नहीं

 होगा  ।  इसी  बाल  को  ध्यान  में  रखकर  मेरा

 एक  संशोधन  है  कि  जब  श्राप  दे  ही  रहे है  ती

 डाक  के  नाम  पर,  बिजली,  पानी,  क्षेत्र  में  काम

 करने  के  नाम  पर  या  सेक्रेट  रियल  फैसिलिटी

 के  नाम  पर  तो  सब  को  ग्रुप  केश  में  न  दीजिये,

 बल्कि  जो  मेरा  संशोधन  है  उस  के  झनुबार

 दीजिये  ।  यदि  मेरा  संशोधन  भाप  स्वीकार

 करते  हैं  तो  इलाज  2  इस  प्रकार  हो  जाये:

 ..“pnstal  water,  electricity,  consti-

 tuency  and  secretarial  facilities,  or

 such  amount  in  cash  in  lieu  of  any
 of  such  facilities....”

 नहीं  ती  यह  होगा  कि  जो  कमेटी  है  वह  सेब

 के  लिये  कहेगी  कि  पैसा  दे  दो  कौर  उस  पैसे

 का  इस्तेमाल  सही  माने  में  क्षेत्र  में काम  करने
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 में  नहीं  हो  ,सकेगा,  बल्कि  हम  उस  का

 इस्तेमाल  झपने  उपर  कर  लेंगे  ।

 इसलिये  मेरा  कहना  है  कि  भ्रमर  किसी

 खास  चीज  में  दिक्कत  हो  कौर  भा  पैसा  ही  देता

 चाहते  हां  किसी  खास  आइटम  पर  तो  आप

 उस  के  लिए  दे  दीजिए  ।  लेकिन  तमाम  के

 लिए  नहीं  दीजिये  ।  ज॑से  हम  घूमना  चाहेंगे,
 अगर  बाप  ने  200  रुपये  दे  दिया  तो  क्या

 इस  से  हम  झपना  काम  कर  सकते  है  ?  मगर

 जीप  की  व्यवस्था  हो  जाये,  माइलेज  निर्धारित

 कर  दें  कि  इतना  माइसेज  यात,  3,  4,  5,

 या  6  महीने  में  घूम  रूकते  हैं,  उस  के  लिये

 तेल  और  जीप  मुहैया  कर  दें  तो  हम  ज्यादा

 जनता  के  बीच  में  जा  सकेंगे  कौर  उन  की

 ज्यादा  मदद  कर  सकेंगे  ।  श्लोक  यही  मंशा

 समिति  की  सिफारिश  का  है  ।  पैसा  देना

 समिति  की  सिफारिश  का  मंशा  नहीं  था  t

 अगर  श्राप  ऐसा  करेगे  तो  ज्यादा  फायदा

 होगा  i  और  अगर  ऐसा  नहीं  करेंगे,  नगद

 ही  देंगे
 तो  जितना  फायदा  आप  करना  चाहते

 हैं  बह  नहीं  होगा  ।

 वैसे  यह  समय  इस  के  लिये  मुनासिब

 नहीं  था,  कुछ  और  ठहरा  जा  रुकता  था

 बहरहाल,  जब  आप  विधेयक  ले  ही  आये

 तो  जो  मुझे  कहता  था  वह  मैं  ने  कह  दिया  ।

 SHRI  BHOGENDRA  JHA  (Jai-
 nagar):  Mr,  Speaker,  Sir,  not  for  the

 sake  of  formal  stand  or  for  the  sake
 of  political  propaganda,  but  very

 seriously,  I  do  urge  that  the  amend-

 ment  moved  by  Shri  Ramavtar  Shastri
 should  be  accepted.  I  do  personally
 feel  that  for  going  to  the  constituen-

 cies  for  those  Members  who  have

 rural  constituencies,  it  is  unavoid-

 able  that  they  should  be  provided  with

 conveyance;  no  Cash  amount  will  do.

 I  know,  in  order  to  do  my  job,  how  I

 have  to  maintain  myself;  I  have  been

 keeping  my  family  in  a  semi-starver
 condition.  If  you  give  cash,  that  will
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 not  serve  the  purpose.  The  amend.
 ment  moved  by  Shri  Shastri  ig  a
 minor  one;  simply  you  have  to  delete
 the  word  ‘or’.  You  ara  giving  05

 proposing  to  give  some  lumpsum
 amount  for  the  facilities,  that  will  be  a

 complete  betrayal  of  the  motive  in

 many  cases,  if  not  in  all  the  cases

 I  again  request  that  if  not  for  all,
 for  some  of  these  things,  only  facilities
 should  be  given.  If  that  ig  not  accep.

 ted,  the  amendment  is  a  compromise,
 that  is  delete  the  word  ‘or’.  In  most

 cases,  that  will  not  be  utilised  for  the

 purpose  it  is  meant,  because  we  have

 some  experience  here  as  also  with  re-

 gard  to  our  constituencies.  If  these

 facilities  are  provided  in  cash,  that
 will  be  defeating  the  purpose  of  the

 Act  and  cheating  the  people.  The  pro-
 vision  of  these  facilities  in  cash  must

 be  deleted.  I  again  repeat  that  we

 will  be  cheating  ourselves,  cheating
 the  people  and  defeating  the  purpose.

 SHRI  K,  RAGHU  RAMAIAH:  Sir,

 {  am  sorry,  I  am  not  able  to  accept
 the  amendment  for  the  simple  reason

 that  I  indicated  in  the  beginning  that

 there  are  some  cases  where  it  is  not

 possible  to  provide  in  kind,  for  instance

 Tiwaryji  mentioned  about  one  jeep

 being  made  available  in  a  district.

 How  can  that  jeep  be  available  for  all

 the  M.LA.s,  MP  and  for  the  officers

 also  to  discharge  their  duty?

 SHRI  BHOGENDRA  JHA:  There

 are  many  jeeps  there  which  are  simply

 utiliseq  for  going  to  cinemas  etc.

 SHRI  K.  RAGHU  RAMAIAH:  We

 have  left  it  to  the  Committee  to  con-

 sider  and  decide  what  is  feasible,  what

 is  not  feasible  or  whether  it  should

 be  in  kind  or  cash.  Shri  S.  A.  Kader

 said  that  be  preferred  cash  to  kind.

 We  will  consider  all  these  various  as-

 pects  and  then  the  Rules  Committee

 will  do  whatever  is  possible  within

 the  ambit  of  this  provision  J  am  net

 accepting  the  amendment  of  Shri

 Ramavtar  Shastri.
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 स्थापित  करके  जनता  का  काम  करना  पिता है

 कौर  इस  दृष्टि:से  बस  जाने  की  सुविधा  उसे

 MR,  SPEAKER:  ६  will  now  put
 amendment  No.  i  of  Shri  Rumavtar

 Bhastri  to  vote

 मिलनी  चाहिए  1स्टेट बसें जो हैं इसे  जो  हैं  उन  मे ंआजकल

 Amendment No.  t  was put  and
 बहुत  भीड़  होती  है  भौर  उन  में  जगह  नहीं

 negatived  मिलती  है  और  संसद्‌  सदस्य  होने  के  बावजूद

 MR.  SPEAKER:  Now,  the  question  उस  की  उपेक्षा  होती  &  शौर  समय  बहुत
 is:  जाया  होता  है  ।  इसलिए  मेरा  कहना  यह  है

 “That  clause  2  stand  part  of  the  fe  जिस  तरह  से  हम  रेलवे  में  आइडेंटिटी:,

 Bil.”  कार्ड  दिखा  कर  यात्रा  करते  हैं  उसी  तरह  से

 यदि  हमें  स्टेट  ट्रांसपोर्ट  में  भी  यात्रा  की  सुविधा

 उपलब्ध  करा  दी  जाए,  तो  हने  अपने  निर्वाचन

 क्षेत्र  में  जाने  की  बडी  अच्छी  सुविधा  प्राप्त

 हो  सकेगी  ।

 The  motion  was  adopted.

 Clause  2  was  added  to  the  Bill

 Clause  %—  (Amendment  of  section  9)

 SHRI  RAM  HEDAOO  (Ramtek):  I

 beg  to  move:
 दूसरी  बात  यह  है  कि  मैं  ने  सरकारी

 जीप  के  बारे  में  भी  कहा  था  कि  संसद  सदस्यों

 को  सरकारी  जीप  मिलनी  चाहिए  लेकिन

 उस  के  बारे  में  मिनिस्टर  साहब  का  जवाब

 मिल  गया  ।  हम  देखते  है  कि  सरकारी  जीप

 बहुत  गलत  ढँग  से  इस  देश  में  इस्तेमाल  होती

 है  और  सरकारी  अधिकारी  अपने  निजी

 उपयोग  में  उस  का  ला  कर  पेट्रोल  बेकार

 खर्च  करते  है,  जिस  का  ब्योरा  सरकार  को

 ,  उपलब्ध नदी  होता  है  -  हम  समझते  हैं  कि

 omit  “all  or”  (3)
 संसद्  सदस्यों  के  लिए  सरकारी  जीप  का

 SHRI  RAM  HEDAOO:  |  beg  to  प्रावधान  करना  शासन  के  लिए  कोई  बडी

 move  :
 कठिनाई  की  बात  नही  होनी  चाहिए  क्योंकि

 Page  1,  line  1

 after  “electricity”  insert—

 “facility  to  travel  by  State  trans-

 port  and  Jeep  facility  to  travel
 in  district”  (2)

 SHRI  RAMAVTAR  SHASTRI:  !

 beg  to  move:

 Page  ,  line  4,—

 Page  1  line  et eo

 after  “and”  insert—-

 “provision  for  retirement  pen-
 sion”  (4)

 अघ्यक्ष  महोदय  घारा  3  में  मैं  यह

 संशोधन  दे  रहा  हूँ  ।

 हम  देखते  हैं  कि  राज  जो  पंचायत  समिति  का

 सभापति  होता  है  या  जिल,  परिषद  का  सभापति

 होता  है,  उन  के  पास  चौबीसों  घेरे  जीप

 रहती  है  भोर  वे  जनता  से  समप्रके  स्थापित

 कर  सकते  हैं।  संसद  सदस्यों  को  यह  सुविधा

 प्राप्त  नहीं  है,  इसलिए  बहुत  से  कार्यकर्ता

 पार्लियामेंट  का  सदस्य  बचना  व्सल्द  नहीं

 पक

 हैं  ।
 छः

 लाख  भाम  जनता  से  चुन  कर

 जे  ग्य  संसद्  सदस्य  के  पास  कोई  सुविधा

 ने  होने  के  कारण  वह  देहातों  सें  वहीं  जा  सकता

 सौर  लोगों की
 दिक्कतों  को

 नहीं  सुन  सकता
 राज  मेरा  निर्वाचन  ग्य  नदी  मील  लगी
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 है  भौर  मेरी  खूब  इच्छा  है  कि  मैं  लोगों  के  होते  के  बाद,  पद  से  लय  होते  के  बाद  बेचारे

 पास  जाने  शौर  उन  से  मिल  कर  उन  की

 दिक्कतें  ६र  कहूं  लेकिन  मैं  जा  नहीं  सकता

 क्योंकि  बस  में  यात्रा  करने  के  लिए  किराये

 के  पैसे  कहां  हैं  -  मेरे  लिए  गाड़ी  की  व्यवस्था

 नहीं  है  कौर  जो  धनी  लोग  हैं  या  धनी  लोगों

 के  सहारे  राजनीति  करने  बाले  नुमाइन्दे

 हैं,  उ।  को  तो  मांगने  से  किसी  से  गाड़ी

 मिल  जाती  है  या  जीप  मिल  जाती  है,  लेकिन

 जो  गरीब  तबके  से  आए  हुए  मेम्बर  साहिबान

 हैं  उत  की  बड़ी  सोचनीय  स्थिति  है।  इस

 लिए  में  यह  संशोधन  सभा  के  सामने  रखता

 चाहता  हूँ  कि  मेम्बर  आफ  पालियामेंट  जब

 भी  मांगें,  उस  के  लिए  सरकारी  जीप  का

 प्रावधान  होना  चाहिए  ।  वह  लोग  बुक  मेनटेन

 करे  कौर  उस  की  यह  जिम्मेदारी  होती  चाहिए

 कि  जीप  का  गलत  इस्तेमाल  न  हो  ।  इस

 वजह  से  मैं  मे  यह  संशोधन  दिया  है  {t

 इसके  साथ  ही  साथ  निवृत्ति वेतन  का

 सवाल  है।  मराठी  में  एक  कहावत  है  ''हा डाचा

 कार्यकर्ता  ।  जो  रूमाल  सेवी  है  शौर  जो  ज  वन

 के  महत्वपूर्ण  वर्ष  समाज  की  सेवा  में  बिताता

 है,  जब  वह  लोक  सभा  का  सदस्य  नहीं

 रहता  है  या  राज्य  सभा  याँ  विधान  सभा

 का  सदस्य  नहीं  रहता  हैं  कौर  किसी  पद  पर

 नहीं  रहता  है,  तो  उस  की  बहुत  शोचनीय

 स्थिति  हो  जाती  है  |  जो  परिवर्तन  देश  में

 शाया  है,  उस  में'  गरीब  तबके  के  लोग  भी

 राजनीति  में  थामे  लगे  हैं  प्रौढ़  उन  लोगों

 को  भी  राजनीति  में  आने  का  मौका  सिला

 है.  ।  इसलिए  यदि  हम  आज  भी  अधिक

 दृष्टिकोण  से  पिछड़े  हुए  गरीब  लोगों,  जो

 कि  समाजसेवी  लोग  हैं,  के  बारे  में  विचार

 नहीं  करेंगें  तो  यह  ख्याल  रखिये  कि  रौब

 तबके  के  लोग  राजनीति  में  नहीं  | ह  पाएंगे

 कौर  झगर  न  भी  गये,  तो  थे  टिक  नहीं

 पूछिये  कौर  टिक  भी  गये  शो  राजनीति  से  दूर

 दर  दर  की  ठोकरें  खाते  हैं|  राज  ऐसे  बहुत

 से  समाजसेवी  जग  हैं।  जो  राजनीति  से  लग

 हो  गये  हैं  लेकिन  उन  के  लिए कुछ  प्रा:  धान
 ते  होने  के  कारण  उन  की  स्थिति  बड़ी  खराब

 है  ।  आज  हम  दूसरे  लोगों  को  पेंशन  देते

 हैं  लेकिन  एक  समाजसेवी  जिस  ने  जिन्दगी

 भर  समाज  की  सेवा  करते  का  कार्य  किया

 है,  उस  को  भाप  पेंशन  नहीं  देते  हैं  ।  मेरा

 कहना  यह  है  कि  उन  के  लिए  पेंशन  का

 प्राचीन  होना  चाहिए  वह  चाहे  एक  ह्म

 के  लिए  संसद  सदस्य  रहा  हो

 या  दो  टर्म  के  लिए  रहा  हो  |  वह  समाज  की

 सेवा  करता  रहा  है  शौर  जिन्दगी  झर  उस

 ने  समाज  की  सेया  को  है।  इसलिए  गिनती

 वेतन  को  तुरन्त  लागू  करने  की  व्यवस्था

 की  जाये  ।

 MR,  SPEAKER:  I  will  now  put
 amendments  Nos,  2  and  4  of  Shri  Ram

 Hedaoo  fo  vote.

 Amendments  No,  2  and  4  were  put  and

 negatived

 MR.  SPEAKER:  Iwill  now  put
 amendment  No,  3  of  Shri  Ramavtar

 Shastri  to  vote,

 Amendment  NO.  3  was  put  ang  neéga-
 tived

 MR.  SPEAKER:  Now,  the  question
 is:

 “That  clause  3  stand  part  of  the

 Bill.”

 The  motion  was  adopted

 Clause  3  wag  added  to  the  Bill

 MR.  SPEAKER:  Now  the  question  ia:

 “That  clause  l,  the  Enatting  For-

 mula  and  fhe  Title  stand  part  of  the

 Bill.”

 The  mation  was  adopted
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 Clause  1,  the  Bnacting  Formula  and  the

 Title  were  added  to  the  Bill.

 SHRI  K.  RAGHU  RAMAIAR:

 move:

 “That  the  Bill  be  passed.”

 MR.  SPEAKER:  Shri  Daga.

 ओ  मल  ग्रन्थ  डागा  (पाली)  प्रत्यक्ष

 महोदय,  मैं  एक  बात  कहना  चाहता  हूँ  कि

 राज  ड्राप  ने  जितनी  बातें  कहीं  हैं  कौर

 सदस्यों  ने  जो  बातें  कहीं  हैं,  कमेटी  बैठ  कर

 उन  पर  बहुत  गम्भीरतापूर्वक  विचार  करें  ।

 अध्यक्ष  (महोदय,  आप  ने  जो  बातें  कहीं

 हैं,  वह  मेम्बरों  के  सम्मान  के  लिए  कहीं  हैं  ।

 शाप  चाहते  हैं  कि  हिन्दुस्तान  को  पार्लियामेंट

 का  सदस्य  गौरव  के  साथ,  ईमानदारी  के

 साथ  कौर  निष्ठा  कें  साथ  58  करोड़  जनता

 की  सेवा  करे,  तो  उस  का  क्षेत्र  केवल  उस  का

 निर्वाचन  क्षेत्र  नहीं  है  i  उसे  हिन्दुस्तान

 के  कोने  कोने  में  घूमना  पड़ता  है  श्लोक  जन

 सम्पर्क  स्थापित  करना  पड़ता  है  ।  जन

 सम्पर्क  स्थापित  करते  समय  वह  यह  नहीं

 सोचता  है  कि  वहू  केवल  बारह  लाख  जनता

 का  प्रतिनिधित्व  करता  है,  वह  समझता  है

 कि  वह  सारे  देश  का  प्रतिनिधित्व  करता  है  ।

 देश  की  समस्या भों  से  जूझने  को  ताकत

 आपको  उस  में  पैदा  करनी  चाहिये,

 उसे  आपको  सक्षम  बनाना  चाहिये,  योग्य

 बनाना  चाहिये,  ऐसा  बनाना  चाहिये  ताकि

 वह  अपना  काम  ठोक  तरह  से  कर  सके  ।

 झापको  छोटी  छोटी  बातों  पर  ध्यान  नहीं

 देना  चाहिये  ।

 छापने  कहा  है  कि  मेरे  भाषण  को  कोट

 न  किया  जाए  ।  शापने  इशारा  किया  है  कि

 मेम्बर  किस  प्रकार  से  सक्षम  बत  सकते  हैं  ।

 मेम्बर  जो  चुन  कर  जाते  हैं  वे  जनता  की

 सेवा  करना  चाहते  हैं,  निष्ठा  के सिंध  करना

 चाहते  हैं,  करीब  जनता  का  वे  प्रतिनिधित्व

 करते  हैं  धीर  उसकी  सच्चे  मत  से  सेवा  भा

 हद
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 करना  चाहते  हैं।  लेकिन  आप  देखें  कि  उनको

 क्या  सुविधायें  मिलत,  हैं  ?  मैंने  कई  बार

 कहा  है,  कमेटियों  में  भी  कहा  है  कि  सेक्रेटरी

 जब  जाते  हैं  तो  वे  गैस्ट  हासिल  में  ठहरते

 हैं,  एयर  कंडीशंड  मकानों  में  वे  रहते  हैं

 लेकिन  संसद्‌  सदस्यों  को  गलियों  के  इन्दर

 भी  साधारण  मकानों  में  रहना  पड़ता  है  ।

 मैं  आज  फिर  कहना  चाहता  हूँ  कि  संसद

 सदस्य  झगर  वह  ईमानदारी  से  काम  करना

 चाहता  है  तो  उसके  पास  i8-9  घंटे  से

 कम  का  काम  नहीं  होता  है।

 कमेटियों  में  उसको  जाना  पड़ता  है  ।,  लोगों

 से  उसे  मिलना  पड़ता  है,  भ्र पने  काम  के  प्रति

 उसको  ईमानदार  होना  पड़ता  है  यह  झा सान

 काम  नहीं  है  |  कप  समझते  हैं  कि  उसको

 छापने  पांच  सौ  दे  दिया  तो  बहुत  दे  दिया  ।

 करोड़ों  कौर  करवों  रुपया  श्राप  गोबर

 टाइम  का  दे  देते  हैं,  35  परसेंट  आपके

 डिपार्टमेंट्स  श्रोवरस्टाफ्ड  है  इन  चीजों  की

 तरफ  आपका  ध्यान  नहीं  जाता  है  ।  पाडे  जी

 हाथ  जोड़  रहे  हैं।  मैं  कहना  चाहता  हूँ  कि  यह

 हाथ  जोड़ने  का  सवाल  नही  है  ।  यह  संसद्‌

 सदस्य  के  गौरव  का  सवाल  है  आपको  उसे

 झपने  पांव  पर  खड़ा  करना  चाहिये  ।  हम

 किसी  के  मुहताज  नहीं  है  i  जनता  का

 जो  प्रतिनिधित्व  करता  है  उसे  इस  योग्य

 बनाने  के  लिए,  उस  में  क्षमता  पैदा  करने

 क  लिए  झ्रापको  हुर  सम्भव  सुविधा  उसको

 प्रदान  करनी  चाहिये  मैं  समझता  हैँ  कि  यदि

 श्राप  चाहते  हैं  कि  वह  योग्य  बने  कौर  वफादारी

 से  अपने  काम  को  करे,  निष्ठा पूर्व  कमरे  तो

 उसके  धर  पर  दस  बारह  अखबार  पाने  ही

 चाहियें,  उसकी  स्टेनो  मिलना  ही  चाहिये

 कौर  उसकी  काम  करने  की  क्षमता  बढ़ाने  का

 आपको  मौका  देना  चाहिये  |  यह  प्ब्म्द  पूंजी-

 पतियों,  वकीलों  दा  डाक्टरों  का  सवाल  नहीं

 है  श्राप  देखें  कि  एक  डिस्ट्रिक्ट  मैजिस्ट्रेट

 को  कितनी  सुविधायें  सिलती  हैं  ।  अगर  संसद

 सदस्य  का  गौरव  बढ़ेगा,  तो  सदस्य  डा
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 उठेगा  तो  देश  ऊँचा  उठेगा  ।  बीस  शची

 कार्यक्रम  भ्रमर  शाप  चाहते  हैं  कि  कामयाब

 हो  धौर  ससंद  सदस्य  गांव  गांव  धौर  घर-

 अर  जा  कर  इसके  रास्ते  कार्य  करे  तो  उसके

 लिए  वह  तैयार  है  और  वह  झपने  सेव्य

 को  तिरंगा  ।  लेकिन  शाप  देखें  कि  खुदा

 बख्श  की  झोर  साध  राम  जी  की  हृदय  गति

 'रुक  जाने  से  मृत्यु  हो  गई  है  ।  वह  अन्नी  हाल

 ही  की  बात  है  संसद  सदस्य को
 मैटल  टीचर

 सहना  पड़ता  है  |  उसके  दिमाग  में  देश  की

 सेवा  करने  की  भावना  सदा  बनी  रहती  है  I

 देश  के  लिए  वह  जूझता  है  ।  ऐसी  स्थिति  भी

 पैदा  होती  हैं  जब  उसका  घेराव  हो  जाता

 है  ।  हमने  क्‍या  गुनाह  क्रिया  है  कि  जब  कभी

 हमारी  बात  जाती  है  झ्ाथधिक  स्थिति

 की  दुहाई  देना  आप  शुरू  कर  देते  हैं  |  क्‍या

 छापने  कभी  सोचा  है  कि  हाई  कोर्ट  के  जज

 और  सेक्रटरी  को  श्राप  कितनी  तनख्वाह

 देते  हैं  ।  संसद  सदस्य  उन  से  ज्यादा  काम

 करते  हैं  i  ज्यादा  घंटे  उनको  काम  करना

 पडता  है  |  काम  करते  हुए  थे  अपने  परिवार

 तक  को  भूलते  जाते  है  t  सारा  देश  उनका

 परिवार  बन  जाता  है।  आपको  हिम्मत  के

 साथ  आगे  आना  चाहिये  कौर  ज्यादा  तनख्वाह

 संसद  सदस्य  की  बढ़ानी  चाहिये,  उसको

 ज्यादा  सुविधायें  देनी  चाहिये,  उसको  ज्यादा

 योग्य  बनाना  चाहिये  ।  संसद  सदस्य  ऊँचा

 उठेगा  तो  देश  को  तथा  लोगों  को  फायदा

 होगा  t

 है (1.  कलात  (बम्बई  दक्षिण)  :  इतने

 दिनों  के  बाद  हमारे  पालियामैंटरी  एफेयर्ज

 के  मिनिस्टर  एक  लंगड़ा  बिल  लेकर  कराए  हैं

 और  पैसे  क।  दुहाई  दे  रहे  हैं  क्योंकि  कह

 रहे  हैं  कि  पैसे  की  कमी  है|  हम  केन्द्रीय  सरकार

 की  परेशानी  को  भली  भारती  जानते  हैं  ।

 लेकिन  हम  यह  भी  जानते  हैं  कि  झगर  कोई

 काम  देश  हित  में  होता  हैं  तब  केंन्द्रीय  सरकार

 या  राज्य  सरकारें  यह  नहीं  देखती  हैं  कि  इस
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 पर  क्‍या  खर्च  होने  वाला  हैं  t  देश  की  प्रगति

 के  लिए  जो  भी  खर्च  होता  है  वह  किया  जाता

 हैं  केवल  यही  देखा  जाता  है  कि  देश  इससे

 कितना  अधिक  प्रगति  कर  सकेगा  |

 डागा  जी  ने  ठीक  ही  कहा  है  कि  प्रश्न

 पैसे  का  इतना  नहीं  है  जितना  पार्लियामेंट

 के  सदस्य के
 सम्मान  को  बढ़ाने  का  है।  उस

 में  इतनी  बुद्धि  का  निर्माण  ऐसी  सुविधायें
 दे  कर  देना  है,  अर्थात  इतनी  उसे  सहूलियतें
 दे  देनी  हैं  ताकि  अपने  वह  ग्राहको  अपने

 निर्वाचन  क्षेत्र  का  प्रतिनिधि  न  समझ  कर

 सारे  देश  का  प्रतिनिधि  समझे  तथा  लोक

 सभा  में  अपना  अच्छा  योगदान  कर  सके  ।

 ग्रा पने,  झघ्यक्षजी,  अपने  भाषण  में

 बहुत  बड़ी  बात  कहो  है  |  मैं  समझता  हूँ  कि

 वह  रघुरमैया  जी  की  समझ  में  तो  झा  जानी

 चाहिये  और  शीराज़ा  करता  हूँ  झाई  भी  तथा

 उसे  ठीक  प्रकार  समझोगे  अन्य  कुछ  देशों  में

 सेक्रेटरी  जनरल  या  शायद  भी  जब  पार्टी

 टाइम  होकर  ज्यादा  पाते  है  कौर  हमारे

 फुल  टाइम  सेक्रेटरी  तथा  प्रत्यक्ष  होते  हुए
 भी  कम  पाते  है|  तो  यह  जो  एनोमली  है

 यह  दूर  अवश्य  होना  चाहिये  क्योंकि  चाहे

 कोई  वकील  हो  यथा  डाक्टर  हो  या  इंजीनियर

 हो  जब  वह  चुन  कर  ञ्  जाता  है  और  उसे

 दिल्‍ली  जाना  पड़ता  है  कौर  साल  में  सात  सात

 महीने  तक  लगातार  यहां  रहना  पडता  है

 कौर  कमेटियों  में
 भी  काम  करना  पड़ता  है

 तो  वह  अपने  प्रोफेशन  को  कभी  चला  नहीं

 पाता  है।  इस  कारण  उनके  पास  भ्रामरी

 की  जरिया  सिर्फ  तनख्वाह  ही  है  तथा  रोज

 का  भत्ता  ।  रुपयों  की  कमी  के  कारण  तो

 श्राप  नहीं  दे  सकते  तो  जो  सुविधायें  हम  चाहते

 हैं  वे  तो  अवध्य  बाप  दे  ।  सालेहभाई  ने

 श  अर्थात्‌  नकद  की  बात  कहो  है  ।  हमें

 कभी  केश  इतना  पसन्द  नहीं  है  हर  सनम

 बनाने  वाली  कमेटी  समझेगी  कि  केश  में  देता
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 हैया  कार्ड  में  ।  लेकिन  है 1.  बहु  हैं  कि  एक

 सभासद  की  जो  देश  के  उत्थान  में  झपना

 योगदान  सारा  समय  देकर  करना  चाहता

 है  तथा  उसकी  एफिशेंसी  कैसे  बढ़  सकती

 है  तो  इस  पर  प्राप्ति  विचार  किया  तो  मैं

 समझता  हूँ  कि  ज्यादा  अच्छा  होगा  तथा

 भाप  उत्तर  निणय  पर  आयेंगे  जो  सभासदों

 न॑  कहे  या  सुझाये  हैं  |

 पैशन  की  बात  अवश्य  मैं  आपके  सामने

 रखना  चाहता  हूँ  ।  सभासद  झगर  एक  दमे

 रहा  हो  तो  उसे  33  प्रतिशत  पैशन  जो  राज

 मिलता  है  उसका  मिलना  चाहिये,  जो

 दो  टर्म  रहा  हो  उसे  पचास  प्रतिशत  मिलना

 चाहिये  प्रौर  जो  तीन  टम  रहा  हो  उसे  75

 प्रतिशत  मिलना  चाहिये  ....

 एक  साननतीय  सदस्य  :  तीन  के  बाद  ?

 डा?  कलाप  :  तीन  के  बाद  प्रावधान

 होता  ही  नहीं  है  या  उसे  अपना  स्थान  किसी

 नवयुवक  को  देना  चाहिये  ।  मेरी

 तो  इच्छा  नहीं  है  ।  इस  चार

 वर्षों  में  मुझे  कम  से  कम  दस

 बारह  बार  अपनी  पत्नी  का  इटर  सेशन

 पीरियड  में  लाना  बा  ले  जाना  पडा  है  और

 हमेशा  ही  मजे  या  तो  पूरा  टिकट  खरीदना

 पडा  या  हम  दोनों  TIT  जो  शब  I  स्लिपर

 में  प्रकाश  करते  रहे  f  यह  दुर्भाग्य  को  बात

 है  कि  जन  हम  अपने  क्षेत्र  मे  जाएँ  तो  हम  यहां

 अपनी  पत्नी  को  छोड़  कर  जाएँ  या  इंदर सेशन

 पीरियड  भें  कमेटी  मीडिया  स्टैंड  करने  के

 लिए  प्राएँ--चार-पांच  11...  के  लिए  हमें

 आना  पढ़ता  हो---तो-  उसको  वहां  छोड़

 कर भराएँ  मैं  अटेंडेंट  क ेपास  पर  जो  लिखा

 हैं  की  बात  नहीं  कर  रहा  हूं  ।  खसके  लिए

 जो  थर्ड  क्लास  का  टिकट  'सिलता  है  चहु  नहीं

 कह  रहा  हूं  इसको  फट  क्लास  कर  दिया  जाए।
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 wert  के  लिए  जो  आपने  ईस्ट  क्लास का  पास

 दिया  हैं  जो  सिर्फ  सारे  सेशन  में  एक  बार  आने
 के  लिए  और  सेशन  बंद  होने  पर  क्रास  जाते

 के  लिए  ही  दिया  जाता  है  मैं  चाहता  हैं

 वह  पास  भरी  पांच  वर्ष  के  लिये  बसा  ही  हो

 जसा  हमें  दिया  जाता  है  ।

 झष्यकष  महोदय:  झपकी  शौर  पंडित

 तिवारी  की  पत्नी  का  कोई  खास  झगड़ा  नहीं

 हैं  -  नौजवानों  का  झगड़ा  है  ।.

 डा०  कला:  :  ग्रीष्म  जी  आपने

 ठीक  कटाक्ष  किया  ई।  मैं  तो  नौजवानों  के

 लिये  ही  लड़  रहा  हूँ  ।  करो  हम  चाहेंगे

 कि  श्रीनगर  था  गोहाटी  या  ऊटाकर्मेंड  अपनी

 पत्नी  को  लेकर  जायें  तो  रघु रमे या  जी  कह

 देते  है कि  प्पा  नहीं  है  लाखों  करोड़ो  रुपया

 न  मालूम  कहां  कहां  खर्चे  हो  रहा  है  ।  बना-

 शनाप  बच्चे  हो  रहा  है  1  उस  पर  कोई

 बन्धन  नहीं  लगाया  जाता  है  जिसे  सरकार

 करना  चाहती  है  रूपया  का  जाता  है  नहीं

 करना  तो  पैसे  का  बहाना  2i  gat  कार्यक्रम

 था  जो  बीस  सुन्नी  रह  गया  है  |  झआफिशल

 रिकार्ड  मे  भी  बीस  सूत्री  बारे  भग  गया  है  ।

 उस  में  से  गव नं मैट  का  वेस्ट फूल  एस्पेडीचर

 जो  हो  रहा  था  और  जिस  को  कार्यान्वित  करने

 की  बात  थी  उसको  हटा  दिया  गया  है  1

 शायद  झआफिशंल  मशीनरी  ने  यह  किया  है  t

 जब  इतना  अनापशनाप  सरकारी  खर्च  होता

 है,  लेकिन  जब  सभा  पदों  का  सवाल  प्राता  है

 जिसकी  तनख्वाह  पजाब  के  लजिस्लेटर  के

 बराबर  मिलती  है  कौर  मध्य  प्रदेश  के  लजिस्लेटर

 से  कम  तो  वित्तीय  संकट  की  बात  कर  दी  जाती

 हैं  ।  फाइनैंशल  इम्पिलिकेशन  मैं  आपने

 कहा  है  कि  अवाज  से  करीब  42  लाख  खर्च

 होगा  ।  आपको  सही  जाहिर थ्  कि  बाप

 इसको  इस  तरह  से  पेश  करते  ।  परमिव(जद्स

 शादी  आप  1... ह  क्‍या  ये  रहें  हैं  भौर  इसके

 दाद  आप  क्या  देंखे  उस  में  जो  अन्तर  होगा:
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 बहू  आपको  सिर्फ  बतलाना  चाहिए  था  कौर

 इस  तरह  आपको  बात  नहीं  करनी  चाहिये  भी  ।

 श्री  रघुरमंया  सफ़ें  यह  कह  कर  चुप

 न  हो  जाएँ  ;eThe  Rules  Committee  will

 consult  the
 Government.  .

 वह  त  कर्ल: शन  के  बाद  हू;  करत,  ह

 But,  Government  hag  become  absolu-

 tely  deaf  and  dumb  about  this  ques-

 tion.

 3.00  brs.

 अध्यक्ष  महोदय  :  सेल्ज़  कमेटी  के  पास

 कराएगा  नहीं  |

 DR,  KAILAS:  Ido  not  know.  But,
 the  Minister  ig  repeating  the  Rules

 Committee  everytime.  But,  he  has  not
 examined  this  question  seriously  and
 himself.  This  is  a  unanimous  report
 of  the  Committee  consisting  of  Mem-
 bers  of  the  Opposition  as  well  as  the

 Congress  Party.  Having  agreed  over

 that,  let  us  know  from  the  Minister
 what  are  the  recommendations,  what

 is  he  going  to  do  and  what  ig  the  finan-
 cial  implications!  Ig  there  a  vast

 difference  between  the  two?  Why
 should  not  this  unanimioug  report  be

 accepted  when  there  is  unanitnity  in

 this  House  also?  Perquisite  should  be

 given  not  for  their  selfish  gains  but
 for  the  country’s  g&ins.  They  will

 have  to  work  ag  fulltime  parliamen-
 tarian  if  they  get  the  required  perqui.
 sites  which  will  raise  their  efficiency.

 अध्यक्ष  भहौीदय  :  भ्रम  एक  बज  गया  है,

 जितना  समय  इसके  िंये  रखा  गया  था  वह

 खत्म  हो  सजा  है  t

 डला  VASANT  SATHE  (Akola):
 Mr.  Speaker  Sir  I  want  to  congratu-
 late  Shri  Raghu  Ramaiah  for  having
 brought  this  belated  and  truncated
 measure  for  giving  relief.  हि 1

 मूक

 als
 Uke  Lollypop  to  Members  of  Farlis-
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 ment,  He  is  also  note  clear  as  to
 what  We  are  actually  going  to  get.  He

 ig  only  clear  that  it  ig  going  to  cost
 him  Rs.  42  lakhs  or  for  Government
 ef  India.  I  see  the  Minister  of  Finsnce
 here  who  is  after  the  smugglers  who

 have  smuggled  things  and  have  kept  a

 huge  amount  in  their  bungalows,  When
 he  ig  searching  the  houses  decorat-

 ed  with  glasses  in  the  canopy  and

 sealing  everything  even  if  he  gets  a

 part  of  that,  it  would  come  to  about

 Rs.  0  crores.  That,  will  last  us  for

 twenty  years!  Sir,  igs  there  really
 dearth  of  money  in  this  country?  Sir,
 you  have  gone  round  the  country  you
 will  kindly  see  how  the  Members  of

 Parliament  are  treated  in  other  coun-

 tries.  I  would  like  to  know  the

 vicious  circle  in  which  we  are.  Mem.

 bers  of  Parliament  shoulg  be  efficient.

 Look  at  the  literature  that  they  get.

 Humanly  it  is  not  possible  to  go
 through  all  of  them.  Look  at  the  work
 that  they  do  chronologically.  Kindly
 see  the  work  that  they  do  in  the  morn-

 ing,  Sir,  you  were  also  a  Member.

 And,  ag  a  Speaker  your  plight  is  even

 morse.  I  will  not  mention  that.  It

 has  already  strained  you;  so  much  of

 suffering  you  have  had  to  go  through,
 Look  at  our  plight.  Our  work  starts

 at  8  0"  clock  in  the  morning.  As  a

 routine  we  start  coming  to  affice  even

 éarlier  than  8.  The  telephone  calls

 start  from  5-30  in  the  morning.

 MR.  SPEAKER:  Mr,  Sathe,  when
 I  was  a  Minister,  I  received  a_  tele-

 phone  call  at  2-30  A.M.  The  gentleman
 said  that  cement  was  nat  available.
 I  said  that  he  could  ring  up  the  next

 day  morning.  He  said  ‘no’  and  Tele-

 phone  rates  ate  cheaper  at  night!

 SHRI  VASANT  SATHE:  Leaving

 aside  telephone  calls,  from  8  O’  clock

 to  10-30  we  cannot  even  take  our  bath;

 We  cannot  even  have  our  breakfast

 In  the  case  of  Ministers,  they  hive  got
 their  Private  Secretaries.  Even  ff

 are  in  the  bath  rooms  or  sume  of  t
 7  cs
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 are  lucky  to  be  in  ‘puja’,  they  have  got
 the  Private  Secretaries  to  answer  the
 telephone  calis,  But  what  can  we
 do?  We  have  no  secretary  to  tell  the
 visitors  at  the  door  that  so  anti  so  is
 in  bathroom  or  in  ‘puja’.  Ag  such,  the
 visitor  comes  in  straight,  rings  the  bel]
 ‘ang  he  is  inside.  We  remain  busy  till
 ll  O'clock.  At  7  O'clock  the  only
 excuse  we  can  make  is  that  Parlia-
 ‘ment  is  there  and  we  have  to  reach  in
 ‘time.  Then  we  are  here  anj  ready  for
 the  bell  to  ring  for  the  quorum  or  divi-
 sion.  Either  we  are  In  the  House  or

 ‘in  the  Central  Hall.  Sometimes  we
 steal  time  to  go  to  library  to  read  some-
 thing  or  some  of  the  hon.  Members
 go  to  a  safe  corner  to  relax  Invariably
 there  are  some  or  the  uther  meetings
 which  we  have  to  attend  in  the  even.

 ing.  This  keeps  us  busy  till  0  O'clock
 in  the  night.  At  0  O'clock  what

 study  you  can  do!  Can  we  really
 study  and  understand  prepare  briefs
 from  the  materia]  provided  to  us  even
 if  we  want  to?  The  only  time  we  get
 ig  from  ३30  O'clock  to  32  O'clock.  By
 2  O'clock  one  should  go  to  bed.  This
 is  our  daily  routine.

 In  other  countries  people  who  can
 assist  you  read  the  material  and  pre-
 ‘pare  the  brief.  They  are  also  benefit-
 ed.  In  India  there  are  post-graduate
 students.  We  can  have  their  assis-
 tance  and  give  them  pocket  allowance.
 It  will  help  them  and  help  us  also  to

 prepare  the  briefs.  But  there  is  no
 such  provision.  Why  is  there  no
 such  provision?  We  cannot  afford
 either  a  steno  or  a  secretary.  We  are
 not  able  to  attend  to  the  correspon-
 dence.  We  are  not  able  to  have  8
 typewriter  and  a  typist  within  the

 petty  allowance  we  get.

 Sir,  Rs.  400.00  per  month  are  deduc-
 ted  from  my  salary  for  my  residence.
 How  much  can  you  saye?  The  Minis-

 ter  for  Parliamentary  Affairs  wants
 ns  to  be  active.  Can  any  Minister
 ‘here  say  that  I  am  not  dn  active  mem-
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 ber.  4  try  to  participate  and  study  as
 much  I  can  on  various  subjects.  How
 do  you  think  we  can  do  this  without

 any  assistance?

 I  heard  it  being  mentioned  that  ma-

 jority  of  the  Members  do  not  have  the

 capacity  to  study.  As  such,  why
 should  they  be  provided  with  secreta-
 rial  assistance?  It  will  go  waste.  Is

 it  a  fact?  Actually,  you  do  not  want

 to  give  the  assistance  and  give  the

 excuse  that  majority  of  the  members

 do  not  have  the  capacity  to  study.

 You  take  ‘Who  is  Who’.  Majority  of

 the  Members  even  in  this  Parliament

 are  graduates  and  educated  people.

 We  are  capable  of  studying  and  under-

 standing  but  you  do  not  want  to

 give  them  any  assistance.  Actually,
 if  I  may  say  so,  you  do  not  want  them

 to  be  active.  They  lose  the  interest

 when  they  find  that  they  cannot  be

 effective.  Some  of  us,  I  can  tell  you,

 because  we  are  lawyers  and  have  a

 source  of  earning—even  that  practice

 is  impossible  for  an  active  Member  to

 keep—we  somehow  manage  to  have

 some  secretarial  assistance.  But,  what

 happens  to  other  Members?  Can  they

 really  afford?  Let  us  think  of  all.

 What  Iam  _  saying  is  that  you  should

 give  them  proper  secretarial  assist-

 ance;  give  these  young  men  to  us  to

 assist  us,  post  graduate  students  who

 will  help  us  to  prepare  and  study  and

 who  will  help  us  in  preparing  briefs

 etc.  Wonderful  material  on  all  sub-

 jects  which  is  not  available  even  in

 other  libraries  is  given  to  us.  We  can

 really  be  useful  Members  and  help

 the  Ministers  also.  In  this  emergency,

 you  are  trying  and  thinking  of  re-

 orienting  the  working  of  parliamentary

 system,  the  committee  system  and

 other  things.  But,  first  of  all,  you
 should  make  your  Members  more

 effective.  Sir,  you  have  rightly  sug-

 gested  and  you  have  given  a  hint  that

 this  should  be  taken  serious  note  of.

 This  excuse  of  lack  of  finance  is  a

 very  very  lame  excuse,  a  very  filmsy
 excuse  and  a  very  shallow  excuse.
 Bank  employees  get  more  today.  A
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 peon  gets  more  than  Rs.  600/-  today.
 Are  we  to  be  considered  even  less  sig-
 nificant  than  all  these  persons?  What
 I  would  say  ig  that,  if  you  want  us
 here  as  the  makers  of  the  destiny  of

 the  country,  if  you  want  the  best  peo-
 ple,  if  700  want  us  to  serve  the  nation

 whole-time,  if  you  want  this  to  be

 qdone,  make  Members  more  efficient.

 IZ  you  do  this,  later  on,  even  more

 efficient  people  can  be  got.  Therefore,
 in  regard  to  this  legislation,  don’t  talk

 of  lack  of  funds  or  shortage  of  funds.

 Don’t  worry  about  criticism.  What  is

 the  criticism,  and  who  is  criticising,  I

 ‘would  like  to  know.  This  is  unneces-

 sary.  Don’t  pay  heed  to  that.  You

 should  see  that  your  Members  are
 more  efficient.  Give  them  the  where-

 withal  and  they  will  be  more  efficient,

 Thank  you  very  much  for  giving  me

 this  opportunity.

 SHRI  K.  RAGHU  RAMAIAH:  Sir,  I

 fully  appreciate  the  sentiments  expres-
 sed  with  such  gusto  and  enthusiasm  by
 Dr.  Kailas,  Shri  Daga  and  Shri  Sathe
 I  have  already  explained  the  reasons

 why  Government  have  come  forward

 with  this  measure.  I  have  nothing  to

 add,

 MR,  SPEAKER:  Now,  I  think,  what-

 ever  you  have  got  is  enough.  We  will

 have  another  phase  coming  very  soon,
 a  second  effort  so  that  whatever  you
 desire  and  wish  and  whatever  you  as-

 pire  for  now  may  be  fulfilled.  The

 question  of  pension  and  other  things
 have  been  pending  since  long.  The

 Presiding  Officers’  Conference  also  con-
 sidered  this,  some  time  back,  about

 pension,  A  member  who  has  continu-
 ed  for  two  terms,  or  even  three  terms,
 should  be  entitled  for  pension.  I  am

 telling  you,  what  was  considered  there.
 Don’t  be  disappointed  if  J  give  my  own
 instance  because  we  follow  the  British
 Convention.  A  member  who  becomes

 speaker  even  for  five  minuteg  is  entit-

 led  for  pension  for  life.  If  I  can  go
 without  it,  you  should  also  go  with-
 out  that.  Now,  you  be  contented  with
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 whatever  you  have  got.  Go  back  home

 happy  and  some  other  good  time,  some

 other  auspicioug  time  may  come  when

 you  may  get  more.

 54

 I  shall  put  this  question  now.  The

 question  is:

 “That  the  Bill  be  passed”

 The  motion  was  adopted

 Sateen

 3.I5  hrs

 CUSTOMs  TARIFF  BILL

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):  I

 move;

 “That  the  Biil  to  consolidate  and
 amend  the  law  relating  to  customs
 duties,  as  reported  by  the  Select

 Committee,  be  taken  into  considera-
 tion”,

 As  the  Hon’ble  Members  are  aware,
 this  Bill  was  introduced  in  this  House
 on  the  0th  May,  974  and  was  referred
 to  a  Select  Committee  of  this  House
 on  the  6th  September,  974  so  that  it
 could  received  proper  examination.
 The  Select  Committee  has  examined
 the  Bill  in  detail  and  presented  their

 report  with  the  Bill  as  amended  on  the
 25th  July,  1975.  The  amendments  to
 the  Bill  made  by  the  Select  Committee
 are  mostly  consequential  to  the  chan-

 ges  made  in  the  Indian  Tariff  Act,  934

 subsequent  to  the  introduction  of  this

 Bill,  by  the  Finance  Act,  1974,  or  the
 Tariff  (Amendment)  Act,  4975  giving
 effect  to  the  recommendations  of  the
 Tariff  Commission.  A  few  changes
 have  also  been  made  in  the  Interpreta-
 tive  Rules  and  Section  and  Chapter
 notes  for  a  better  alignment  of  the  new

 Import  Tariff  Schedule  with  the  Brus-
 sels  Tariff  Nomenclature  on  which  It

 has  been  based.
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 *Moved  with  the  recommendation  of  the  President.


